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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: llf.>:>-~ '){):!1 Lllofn.d: L-t, /n-/>vn ' 
It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Abhi Kumar 
S/0 Surat Ram 
RIO H.No.46, Vaishino Mata Mandir, Sichal, Tehsil Kahara, District Doda 
AlP Keran Morh, Lane No.1, Ban Talab, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-811/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
. 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(D 

By Order r/'v.~~ 
(Mohammad Yasin Beigh) 

No: Sl q ?Is -11 tr /125/ Jft.ed: 
Registrar (A~.) 

::vll I 

U/l'Y/ 'hJ n . ?V ~ '~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abhi Kumar, Advocate 

...... for information and necessary action. , 

~·V~ 
Registrar ('}~~V 1 

~ %~"" 



.........:.._,_ ""<'· 

' 

-.~---
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

'·u " 7 -- ,, "4 Dated: /-b/JJ--/ )-O'Yj ' 
l ) 

It is hereby notifiea that vide High Court Order Dated 13.12.2021 

Mr. Ashutosh Khanna 
S/0 Sh. Pardeep Khanna 
H.No.156, Ward No.ll, Shanker Nagar, Tehsil Haveli, District Poonch 
AlP H.No.291D, Lower Shiv Nagar behind Govt. Women Polytechnic 
College, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81212021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

@ 

an Advocate is ordered there before. 

By Order r<·V"~~ 
No: .f'(qtJJ~~Sf /12;/Lp Dated: 

(Mohammad Yasin iie· h) 
Registrar J~dm.) ~ 

/-6 /;~/Yo h ' :JY t:J. • 
Copy forwarded to the: -

~ . 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Poonch. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Ashutosh Khanna, Advocate ~ 

...... for information and necessary action. \ J ~ ../ ·,..,., 

'\.../' :5-"'y ... , 
'Re'g.istrar (A.2FJ I 

:Jt;qg\tb-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I LfJ-L-j d k>:>J/-'\ated: /--6 /IJ-- / ~)] 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Amir Amin Kanue 
S/0 Mohd Amin Kanue 
RIO Hardu Dehruna, Kanuepora, Tehsil Dooru, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-813/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
\ -f/J'~ ,....,. \__/ J)"'\"); 

(Mohammad Yasin-~e~· h) 

No: _r-tqT)-- ,.._nr/4/iJfted: 
Registrar (Ad'S!] 8-

/-6/h--/ /~f;l ~ ~ t. 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Amir Amin Kanue, Advocate 

...... for information and necessary action. \ ~ ~ 

n . \..,/1~-1fl y-"Y1 
Registrar (A~. 

~ ~ t}--
'i1V \~ 

:? 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1 vrs (} "J-0>! /12&ated: I.£ I/')-- I )V H 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Aarizoo Javaid 
D/0 Javaid Ahmad Rather 
RIO Bakshiabad, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81412021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

4 

an Advocate is ordered there before. \ • vJ'., ~ 
By Order ,-, • ~ ~y').1 

(Mohammad Yasin Beigh) 
Registrar (Adjt.)~. 

No:S17'--P7-if/~/otjfed: }--t, )!'Y/XJJ3./ 1l~ X'\ti-
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Aarizoo Javaid, Advocate 

...... for information and necessary action. 
1 

,_,.V~ 
Registrar (~~q' .) 
~~lb-' --

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No: I lfT6 f 'J-o">fj ~ted: )--t,j;.>-/)-0>-; _ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Anirudh Thakur 
S/0 Anjeel Kumar Thakur 
RIO Village Neota, B.P.O Seri, P.O Udrana, Tehsil Bhalla, District Doda 
AlP H.No.342/A Prem Nagar, Tali Morh, New Plots, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81512021 in the roll of Advoc-ate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

~·~~~ 
(Mohammad Yasin Beigh) 

No:Sf'J-66 ~;zfij 0 Dated: 

Registra~( ~·) 
6). t3" 

/-t, I I ;y I ')_tJ )? ) \ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
· 4. President, District Bar Association, Doda. 

CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
-,formation and also keeping record of the same. 

•• Anirudh Thakur, Advocate 
...... for information and necessary action. \. rl"' ,;. __-:" 

r1 · ·\_/ ~---r'), ... -'l-1 
Registrp,tr .J} 
@-· t-fr 

' 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /ttsr )0)1 / ~ed: /-6/ h-- / )15 YJ 

It is hereby notified ~hat vide High Court Order Dated 13.12.2021 

Ms. Aurjumand Bashir Khan 
D/0 Bashir Ahmad Khan 
RIO Nai Basti, Gudar, Tehsil Pahloo, District Kulgam. 
AlP Hyder Colony, Ashaji Pora, Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-816/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

~-V~ 
(Mohammad Yasm Beigh) 

No: S/0,7?:>~ 70//27/tt->oated: 

Registrar (A~.) p_ 
//;, / !IJ-/)-0?;7 . ~ JPY,.<{Y 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Aurjumand Bashir Khan, Advocate 

" 

..... .for information and necessary action. ~ ;. 

r~-~~ 
Registrar (~m~ J 

~ ?t~\~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: t '1J -o; ;; ?-O)f fo~: /.£ /IJ-/ )-()Y) 

It is hereby notified tha't vide High Court Order Dated 13.12.2021 

Ms. Azrah Aziz 
D/OAbdul Aziz Sofi 
RIO Lachmanpora, Batamaloo, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-817/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

q 

By Order ~. · · ~;. ~ 
~· ~ w),./Y' 
(Mohammad Yasin Beigh) 

Registrar (~m.)J . 

No: SF161tJ -c;r)f2?/Cl1Jated: /-£ /J)-) );() J:; ~ .!>t'\ ,y 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Azrah Aziz, Advocate 

..... .for information and necessary action. \ b C/-1'_ ~ 

/}' ~~)--~ 
Registrar ~dljl.) I 
~~~~tV 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Conncil nnder Section 58 of the Advocates Act, 1961) 

No: I Lts-

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified tMat vide High Court Order Dated 13.12.2021 

Ms. Anuradha Bhagat 
D/0 Tarsem Pal 
RIO Barjani Talab, Meen Sarkar, Tehsil Bari Brahmna, Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81812021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

<l 

By Order rJ.vw~ 
(Mohammad Y~X:n Beigh) 

Registrar 6:\df.) 

No: S7 0; tJ 7--cr>;/f4 / f/Joated: I-6/J?--/UJ 1~ ~~'( 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Anuradha Bhagat, Advocate 

...... for information and necessary action. \ ~ 

,-, . \_..--' I 5 --n.:-VJ 
RegistrarJAct·> 

~_;J ~~\~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: / Lj6D Clj 'JiX>tf!Ltz Dated: l-6 /;?-/ 'Md-J -' 
' 

It is hereby notifiedlthat vide High Court Order Dated 13.12.2021 

Mr. Aqib Ghias Khan 
S/0 Ghias Ahmed Khan 
RIO Galhuta, Tehsil Mendar, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81912021 in the roll of Advocate maintained by this Registry. 

The renewalfextension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

~·Vw~~ 
(Mohammad Yasin Beigh) 

Registrar~A · .) 
'ilo-J y 

!~/;~/ ?oCj .------- • ' 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aqib Ghias Khan, Advocate 

...... for information and necessary action. : ~ 

\ ~l)fY! ,....., . ~OJ:.' '5..-l.v' 
Registrar¢';J:m ~ _ / " 
\2-~ ~y 

...--- l 

Ot 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Conncil nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: Itt bl ~ 'btJ't/ltz Dated: 1-b /n--1 'X>?]_ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Anjum Huma Nisa 
D/0 Bashir Ahmad Wagay 
RIO Gasiraina, Tehsil Pahloo, District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-82012021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
..r M ~

' 

r-7 . CN: ?"'); 
(Moham asi~) 

No: S/06/-br/!Jt;/~0 '!' ated: 

Copy forwarded to the: -

Reg~ar (~d~·lv 
)-1:./!>-/>tJ)J .~;_--- .P"~ 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Anjum Huma Nisa, Advocate 

= 

,o 

...... for information and necessary action. ~ 

' ()./' ,. ·.-"yf ,-, • ~ 1 5..-J)--
Registrar~d~) , 
~-\ tY 

--- t 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !LtPc:J'')(J>t)~Dated: 1-6/J-r/ MY] 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Arjun Bharti 
S/0 Bharat Bhushan 
RIO Village Simbalwala, Tehsil Bhalwal, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-82112021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No:SI q 6~ ~ 7 Lf /10 /rp Dated: 

Copy forwarded to the: -

• ,..,. v&J'~>-' 
(Mohammad Yasin Beigh) 

Registrar (A~~) 
\4>-~ &) ,y 

I -6 I !J-/ )-(}>J ----- ~'=' 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Arjun Bharti, Advocate 

..... .for information and necessary action. ~ 
1 • ()J" v-'" . (/" ~". 5,,yY1 

Registrar {j'~m.) f 
~ p,~,,_-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
' *** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I~ 0? 8 WIA Dated: /h / !~/ )(; Yf ' 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Akhter Fayaz Ganie 
S/0 Fayaz Ahmad Ganie 
RIO Chairhara, Tehsil Magam, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-822/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

\?--

an Advocate is ordered there before. 

By Order r->-v~~ 
(Mohammad Yasin Beigh) 

Registrar (~d~) 

No: S/Cjf-S -&;jll<, t,/ep Dated: J-t, /!?-/ ~?z 9->f ~£\'-( 
Copy forwarded to the: -
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Budgam. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President ,District Bar Association, Budgam. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. · 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Akhter Fayaz Ganie, Advocate , 

. ..... for information and necessary action. \ _..-f'~ 
,-,. \~.. S .... 't--: 
Registrar~1d~J 
~~ I. \)-

;..--



--·"I 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
, ATJAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: IY b4 J ?-6?1//2.-t Dated: { -b / /?-/ ?-o 'YJ. 

It is hereby notified that vide High Court Order Dated 13.1<2.2021 

Mr. Akash Singh 
S/0 Ranjeet Singh 
RIO Channi, Jakh Channi, Tehsil Vijaypur, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification~ subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-823/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional Jicencetenrollment must be 

sought before the date of expiry unless the absolutelfinal enrollment as 

an Advocate is ordered there before. 

By Order ro-v~¥~ 
(Mohammad Yasin Beigh) 

No: .n9 8J--&o/12t;j'-'rfated: 

Registra•~Jt-dmA ~, 
f -6 / lr) .2-6.?-z , ~ ~"S\.\Y 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Akash Singh, Advocate 

!3 

...... for information and necessary action. 

,-,· ~~,~--~~~ 
Regist. rar (A1mJ. 

$~\;--



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council nuder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !L(bS c:J ~.at~ated: 1~/n--J )--QYJ 

It is hereby notified fhat vide High Court Order Dated 13.12.2021 

Mr. Amjad Ali 
S/0 Abdul Aziz 
RIO Swari, Manower Galla, Tehsil Kotranka, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-82412021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order r1.v~ 
(Mohammad Yasin Beigh) 

Registra~dm.J D 
/-6/ h--,1 Yo'J::] r v ~S\'v No:S/9 67q-qs/1!1/5£:ed: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Amjad Ali, Advocate 

...... for information and necessary action. 

r;·~~ 
Registrar (A~·1'. 

Jt~\v 

\4 



~-

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Conncil nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Noo I~ b b fJ "'" / Pj Datedo 1-b / rr I Jo >; 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Atharv Mahajan 
S/0 Anu Gupta 
RIO House No.S0/2, Extension Trikuta Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-825/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~.v~~ 

No: .5,-1 '19 b ~s;u;of JVJ I ttJ , · Dated: 

(Mohammad Yasin Beigh) 
Registrar (AdJ1lh ~. 

1-6 I t"Y I >a >7 / $ ffX~\'"1 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu ·for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Atharv Mahaj an, Advocate 

\$' 

...... for information and necessary action. 

r->-~~¥'-1 
Registrar ~A m~/ --vr ,;-

..JV \ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I Y-61- 9 '>-IJ:>Y /LZ.t; Dated: 1.{,/1'-1 :WYJ 
{/ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Abhishek Kumar 
S/0 Des Raj 
RIO Khour Deonian, Tehsil R.S. Pura, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-826/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ 

~b 

By Order ~-V~ 
No: T.)..1!JV:!> -D1 /..q.r/ltfated: 

(Mohammad Yasi·n eigh) 
Registr~Ad l·t 

/-6 I /IJ-I ?-o :a .-;;/ "~\ i' 
I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abhishek Kumar, Advocate 

...... foe lnfocmallon and"""'"'"" adlo~, ~1>1"~ 

Registra~~~ \<9--



--~ ~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: )Lj bCl fJ ').o,:2J/!e6fated: l-6/I:J-/ J-o>z 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Anu Sharma 
D/OBeliRam 
RIO Dhangri, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-827/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

rJ"\ A~ 
(Moham'macl~a~inik ·gh) 

By Order 

Registrar (Adm. 

No:S:2-o/tJ-1-6/f2t/i/JJated: /r6UJ-:/'J-o?] 1 1t-- "~,,_' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ann Sharma, Advocate 

...... for information and necessary action. \ .A"· ,.. ~ 

n. '\/Jf5---rvY1 
Registi (A¢t~ y' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fy(A ~ >on}tDated: I{,,/ 1 ~1 '""'? 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Bhawana Slathia 
D/0 Narinder Singh Slathia 
RIO V.P.O Gurha Salathian, Moh. Bagh, Tehsil Vijaypur, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification; subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-82812021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of ;expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ ·o-1~'-yf 
r-'1 · \._.,/1 I 5 

\8 

No: l>-o /9- 2.:? /1Ad>ated: 

(Mohammad Yasin Bi.i h) 
Registrar.tdm.) ·o rJ' , 

I~ / n--;1 Jv)] "~ 
I 

Copy forwarded to the: -
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Samba. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Samba. 
CPC e-Courts, High Gourt of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Bhawana Slathia, Advocate 

.. .... for information and necessary action. 

r-,·~~ 
Reglst~;~y 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council onder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No' I~ '/-0 fJ >u>J /l!f DaU,d, 16 / '~I .,_,>] 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Bilal Ahmad Dar 
S/0 Sunauallah Dar 
RIO Surigam, Lolab, Sheikh Mohalla, Tehsil Lalpora, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-829/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

tO. 

By Order ,_,.~~~ 

No: S)-o )-L(- ?.o}/21 / ltfated: 
j 

(Mohammad Yasin~Beigh) 
Registrar ~d~ .) 

/-6 j h-/Yt>>; Q_~ yr.,• ,y 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Bilal Ahmad Dar, Advocate 

...... for information and necessary action. 

F)• ~~¥Yl/ 
Registra~( d .) I 
~ c...tY 
-- \.7 



II, 

~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I Y 1-I ~ Oo>J )l!f,..,d: If>/ 1~ J '-a YJ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Bisma Ashraf 
D/0 Mohammad Ashraf Shah Bangi 
RIO Charar-1-Sharief, Nowhar, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-830/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order r]·v~ 
No: S>-O?J };,7 /12;/L~ated: 

{Mohammad Yasin Be~· h) 
Registr~{A~m ) 

--v \'Y /..(, I h--/ w h . ~ 

Copy forwarded to the: -
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Budgam. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Budgam. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Bisma Ashraf, Advocate 

.. .... for information and necessary action. 

2-0 

o·~w~ 
, RegistraJAAd~.) ~ 
\ ,~~\\Y 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
--· ATJAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No' /~p ~ ><>n/Ji..,d, /<, }1~1 J.-o>7, 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Bilal Ahmed 
S/0 Mohd.Bashir 
RIO Mohra P/0 Kotranka, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-83112021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ()./'..yo: • V ' 
r""' · :;...-1v'"Y1 

No: S2-b?k:.l.;Lf /.0klbated: 

Registrar tdm.) , y 
J-6/J:>--)'){;)J . v 

I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Bilal Ahmed, Advocate 

"]..I 

...... for information and necessary action. ~ 
\ .w..f" r"YI 

r-> . \_-/' l ~.-fY 
Registrar (Adn:9.) ~Q y 

;j ~\ 



~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: , -, z / t r lJ- " ..,r ; 

It is hereby notified fflat vide High Court Order Dated 13.12.2021 

Ms. Chandraansh Sharma 
D/0 Sudesh Kumar Sharma 
RIO Lehar, Tehsil Pouni, District Reasi 
AlP H.No.l33 9A, Vinayak Nagar, Upper Muthi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-832/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as 

an Advocate is ordered there before . 

'2...1-

By Order .,.v"'~ 
(Mohammad Yasin s~· ~ 

Registrar (Adm. y 
f..£/1)-/ k>IJ , ~ t':l \: No: S/--o liT-S! /JJ?/rf!ted: 

I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Chandraansh Sharma, Advocate 

...... foe lofocmatloo aod oeoe,.acy aotio~ • ~ o./'~ 

Registrar (Admj) 9', Y 
t%\ 



' 
~ HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I Y'i-Y ~ -,><}!fftated: J -b / !>--/ '>o !z 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Deepak Singh 
S/0 Ram Singh 
RIO Dessa Mangal Tha Tha Dessa, Tehsil Bhagwah, District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-833/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ 

By Order ~.v~~ 
No: S')-olf'l- -S.?).§/~ed: 

(Mohammad YasJn Beigh) 
Registrar~~"t-) 

/-{, j;rj 'hJ:)?. ~ i.S\'.,1 
I . ' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. · President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. 

7. 

lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Deepak Singh, Advocate 

. ..... for information and necessary action. 

r>.v.~~ 
Registrar !d'F_.J 

~~ ~~v' 



-~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I Ljj-~ (} >o'JJ f£-'Bated: U ,!;;.-/ )1J 'J 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Divya Mannat 
D/0 Rajinder Kumar 
RIO H.No.141, Sec.l!A, Extn. Bhagat Pura, Channi Himmat, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-834/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order n·V# 

?.-4 

(Mohammad Yasin Bei~N 
Registrar (Adm.) ~ 

1 

~ y' 

J,-t, I;;.-/ 'HY n , ~ /t~~ No: S")-OTLJ- bD ~~ctated: 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Divya Mannat, Advocate 

,-~-

...... for information and necessary action. , 
t .,.~-'>--1 

r--,. ~~tt\ :.-fY 
Regist~ (Ad$.)\-( 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

J..) 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 11Ftb J )()>J /12JDated: /J; /!>- / )1) 'YJ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Diksha Devi 
D/0 Devinder Kumar 
RIO Village Cheka Bhaderwah, Tehsil Bhalla, District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-835/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No:S)_Db}- b r}P.k!/LfJoated: 
Copy forwarded to the: -

\ ~Y) 
r-; . \..__./ .;- ' "J 
(Mohammad Yasi~_jeigh) 

Registr~ (Ad~ 9,-y 
N,)!r/ H))-; , ~\ 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Diksha Devi, Advocate 

...... for information and necessary action. ~ . ,. .. ;. ~ 

(J• \.__/'~ yY1 
Registrar (~. ~~ :w ('V'' 

'?V" \; 



-~----

J..b 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 4 rtf ')0 )J I IZfiated: H./h--I W)1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Ebben Ali Ganie 
S/0 Showqat Ali Ganie 
RIO House No.ll, Janakpur, Lohrna, Tehsil Dachhan, District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-836/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order __,.~~~ 
No: S)-o "f}l/1§/LfJ Dated: 

I 

(Mohammad Yasin Beigh) 
Registrar (AdmJ ~G 

)b j;:;-j >o?J ' ~ {JX.~,y' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ebben Ali Ganie, Advocate 

..... .for Information and nece"a<Y actio;, • ~ ~ ~ )..-j 

Registrar (A;JinJ 9.~ 
~ ~~\ 

__ ,-o.,. 
~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council nuder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Noo I It 'f& J >t!"f /ff.t.do lb /!J-/ '><>)J 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Ezzaan Dawar 
S/0 Shaukat Ali 
RIO Tralla Gujjran, Tehsil Kotranka (Budhal), District Rajouri 
AfP H.No.l, Lane No.2, Madina Hill, Bathindi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-837/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~·~~~y1 

No: S :2-o 1-S- 81 /12}/ IIJated: 

Registrar A . 
(Mohammad~sin Beigh) 

t-6 /;?-h-tJ~;z ~ _ tv 
I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication ir:1 the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ezzaan Dawar, Advocate 

..... .for information and necessary action. , 

Fl-V~ 
Registrar (f'-~-) 
~,~ .. ~ ~, tV 
~ ,;;yl; 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: J ,_,rt-oz f ){l>t /~ted: I --6 /h-/ )t}'YJ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Fehmida Akhtar 
D/0 Ghulam Nabi Dar 
RIO Mohalla Banpora, Logripora, Aishmuqam, Tehsil Pahalgam, District 
Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-838/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

::2-l 

By Order 
,-,. ~ON'~)) 

No: _r 2.-o f!'J--- {}fJ /fo;/o~fed: 
I 

(Mohammad Yasin Beigh) 
Registrar (Ajl~-) 

/--6 j; .Y/Jt?q \L~ ~~,¥ 
/ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. · President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Fehmida Akhtar, Advocate 

...... foe lnfonnatlon and neoe.,acy aollo~. v ~Y/ 
Registr¢%('bdm.) f 
~ ~v' :.;.....---



--
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:IL;t20 ~ Xl~l;tDated: /-6 J /?--)Yo); 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Gousia Nazir 
D/0 Nazir Ahmad Malik 
RIO Zaffron Colony, Sempora, Tehsil Pantha Chowk, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-839/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ ~f/V'~vl 
n· ~· 1.; 
(Mohammad Yasin Beigh) 

No: S)-O[]tj '9(; lib ~~fed: 
Registrar (~f·) 

/~ j;~ho~ >P'6\' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Gousia Nazir, Advocate 

. .... .for information and necessary action. • 

n· w-~ 

?---~ t tY 



-----.,... 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: llf{}f (} 'UJJt/'1 Dated: H,)J;-/ /fJ)J 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Gourab Manhas 
S/0 Kehar Singh 
RIO V.P.O Pandorian Manhasan, Tehsil Bishnah, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-840/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ ·().J'~5---1v--vr 
,-,. ~ ' 

(Mohammad Yasin Beigh) 
Registrar JAdmJ) ~ 

1~,/Jy/XJ)z_ ~ ~~ ~-v No: S.2o9t-- /tY:://4 ;{fafed. 
~ . 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Gourab Manhas, Advocate 

. ..... for information and necessary action. 

r1" ~~~'1 
Registrar (¢;.~ 

.Jf. \ "V 
\~ 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: / 'f (J >-11 '>"'~ /"f!atect: I-/, / 1 >-/ )4) "h 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Harshpreet Singh Bali 
S/0 Inderpal Singh Bali 
RIO H.No.l2/L.No.3, Sector-D, (Extension), Sainik Colony, Jammu 

?:>1 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification; subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-841/2021 in the roll of Advocate maintained by this Registry. 
' 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
, 

,-, . U (}J-%'yvl 

No: S.2./lj 3 -'ICJ;/IJJJt-f6~ted: 

(Mohammad Yasin Beigh) 
Registrar (A~.) • 

~ tY 
J-6/1 J-/J.o)J t 

Copy forwarded to the: - · 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette .. 
4. President, J&K High qourt Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Harshpreet Singh Bali, Advocate 

...... for information and necessary action. ~ . ~ 

r"/ . ~ 1'5"'1 ,__---YJ 
Regis~~~~ 



-" 

r· 

?;,2-

' HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Ba~ Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No' I~ 8'7 9 >&JL"ff.ted' /4,/f )-bo :¥! _ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Heena Kabir 
D/0 Kabir Ahmed 
RIO Near Majid, Village Bimyar (URI), District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-842/2021 in the roll of Advocate maintained by this Registry. 

The renewalfextension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~·Vw~ 
(Mohammad Yasin Beigh) 

No: S'J-!SO ~ S-6/~/L-f) Dated: 

Registr~(Ad~.) 0 
/-(., f;r-/ /0>( . ,!:?~\'> . 

; 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Heena Kabir, Advocate 

...... for information and necessary action. L , 
01:.~·----

r-J' ~~)/}1 
Registr - ·(.(~) J _:, 

t ):t~~'Y 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 
' ,_ 

No: /if 6J~! j-t, jiJ--/ :Yo}1 

It is hereby notified tfiat vide High Court Order Dated 13.12.2021 

Mr. Harsh Vardhan Sharma 
S/0 Satish Sharma 
RIO Village Tarore, Bari Brahmana, District Samba 

• 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-843/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

?,5 

an Advocate is ordered there before. , ~ 

By Order ~ f>J' ~y "yf 

r~· ~ I:J 
(Mohammad Yasin Beigh) 

Registrar <,td~l 

No:S2!S:T-t~Ai~~tated: U / 1-?--/ >o)1 , * '~~~ . 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Harsh Vardhan Sharma, Advocate 

...... for information and necessary action. ~ (}'I"~ 

t"/. ~ I 5rfY YJ 

Regisfl~,_ ~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 1 1u 1../t --· ., 
I 

ated: /_!,/I 'Y / '}(J'Yj 
I 

It is hereby notified fhat vide High Court Order Dated 13.12.2021 

Ms. Hadia Farooq 
D/0 Farooq Ahmed Malik 
RIO Shalagadi, Chamalwas, H.No.34, Tehsil Banihal, District Ram ban 

34 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-844/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~-v~~ 
(Mohammad Yasin Beigh) 

No: S".2-fl:, lj- f-o )f2et)L; Dated: 

Registrar ~Adm~ ~ 

u It:>-/ }On~ ~. ~~~;} 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Hadia Farooq, Advocate 

..... .foe ;nrocmat;on and neoes.acy actio~ • v w~ 
Registrar (A~-• 

1; p;s( 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /Lf{J6 o;{'2od-fj~ Dated: /-6/ IJ.-/ )o ?J 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Irfan Ahmad Mir 
S/0 Mohd Rafiq Mir 
RIO Bijbehara, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University .and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-84512021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

?;s-

an Advocate is ordered there before. 

By Order \ A().f-¥"Yl 
r>· \_/. ' 

No: ~)-J-9-/-77 /lg/ tfated: 
I 

Copy forwarded to the: -

(Mohammad Yasin ~igh) 
Registrar (Adm. 

{;{) ' ,y 
I .b I I?---I )-{))] ' -?i/ 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Irfan Ahmad Mir, Advocate 

..... .foe ;ofocmat;oo aod oeoe.,acy act;o~ • ~ Ov" ¥).1 
Registrar (Adm.) I 
~ 



~ 

0 ----:--Y 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I Lj tn-~ ;w.J-/12-tfated: U / !r-/ ?-i> 'YJ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. lram Sabha 
D/0 Irshad Ahmed 
RIO House No.l3, Ward No.l3, near Masjid Hasnain, Akhyarabad, Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-846/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. I 

By Order r>-v~~ 
(Mohammad Yasin Beigh) 

No: S>fll) -67lf/ ~~~Dated: 
Registra~iAdmJJ] \ 1 

j-t,/1:>-/:M?J) ~ n,,... 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Iram Sabha, Advocate 

~(; 

...... foe lofocmatlon and """"''•'Y acllo~ • ~ ~ 

Registrar (~d ~~ 5 til ti 
' 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f -, u , -, -~- , , 
;( I 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Iram Bashir 
D/0 Bashir Ahmad Bhat 
RIO Illahi Bagh, Buchpora, Tehsil Eidgah, District Srinagar 

' 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification; subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-84712021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder ~ ~ 
,-,· \_/ 15 
(Mohammad Yasin Beigh) 

Registrar (Adrp{). g 
' q,p ~~\'" 

No:-S )-jcr')...-9 e/ !Jq/Lf) Dated: /--(, /!r I 'J.o'}J o/ ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 

'3':\-

7. Ms. Iram Bashir, Advocate 
...... for information and necessary action. ~ 2 ~ 

{)\f'~p;-YI ,_,. ,:5 
Registr~d.¢{qv 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Conncil nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: lyqo 5~:>;,/l!jDated: /.-t,,/f:>--/')4'Jt 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Ieshan Basnotra 
S/0 Sham Lal Sharma 
RIO 201, Old Janipur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-848/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order r>-0~#~ 
No: S"2/ 19 -!!.o-6/d?jd,tDated: 

I 

(Mohammad Yasin~e"gh) 
Registrar Atdm. 

/-6 /o- I J-O?t , 0/ \ \"Y 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ieshan Basnotra, Advocate 

...... for information and necessary action. ~ _ ,;J .~ 

,-,. ~~V'J1 
Registrar (Ad'9\)j 

~ .ft'r~\y 



~ 

I 

HIGH COURT OF JiAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBaf Council under Section 58 of the Advocates Act, 1961) 

! *** 
I 

i Ill PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 
! 

No: I lfCJ; {(tJ-o/j~Dated: /-6 /h-I J-o h 
I 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Jyoti Chowdhary 
D/0 Madan lal 
RIO Lower Thathar, Ban Talab, Tehsil Jammu North, District, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification; subject to the verification of his/her Provisional 
I 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-849/2021 in th~ roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ' 
\ ~~VI 

No:5~ ~ 0 7--I~~ /0 jLI D<jlted: 

r-7. \..._./' ' 
(Mohammad Yasin~igh) 

Registrar (Adm. 0 
04> 6\';. . 

f.t, I I {)-I '-v?r_ ' 
Copy forwarded to the: -

1 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Counci! of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High dourt Bar Association, Jammu. 

I 

5. CPC e-Courts, High Gourt of J&K Jammu for uploading on the official 
website. 

6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 

7. Ms. Jyoti Chowdhary, Advocate 

~9 

...... for information and necessary action. \ .~· ___.---

6"1' ~~,_?Y1 
Registrar (Adr:2h~ 

~~"'I 



~ 

i\ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /l{q>-J '-""/4'7 Dated: /-£ / 1~/ ,_,, 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Javid Bashir Mir 
S/0 Bashir Ahmad Mir 
RIO Palhallan, Mir Mohalla, Tehsil Pattan, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-850/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension . of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
• 

By Order ,_,. v~~, 
No: 5:2.:1-/lj- 2-o )12tr ((/Dated: 

(Mohammad Yas·m~ei h) 
Registra~d~ ~-/ 

lr6/ 1:>- I :M ?1 "??/ t 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Javid Bashir Mir, Advocate 

ion and necessary action. ~ 

n·\.../ 
Regisi (A~(,.y' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I~Cj?? ~;;; j..q_r,ated: 1-6/;:>-/)-.;Q.r 
(/ ' 

It is·hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Jaspreet Kaur 
D/0 Harvinder Singh 
RIO Plot No.22, Bakshi Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-85112021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: 5 ;2...2-;l-J ~~;2 Jdaf!~Jioated: 
I 

Copy forwarded to the: -

~ Afl/lt~~ 
,--, . \_/~v~ 

(Mohammad Yasin Beigh) 
Registrar <tdmj>fi 

J.-t,/;)_,1 ~?t, $ ~,y 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Jaspreet Kaur, Advocate 

...... for infonnatlon and neoe,ary actio;,,~~ 

Registr.vA~k~ V 



Y'2-

IDGH COURT OF !JAMMU & KASHMIR AND LADAKH 
! ATJAMMU 

(Exercising powers ofBaf Conncil under Section 58 of the Advocates Act, 1961) 

' *** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l4q4 & '-0/1 / f21/6~ted: lr6/I:J- /'>0'>7 , 

It is hereby notified thC!t vide High Court Order Dated 13.12.2021 
I 

Mr. Karan Jot Singh Bindra 
S/0 Charanpreet Singh Bindra 
RIO House No.38, Sector-S, Trikuta Nagar, Tehsil Bahu, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification; subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-85212021 in thl::l roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ w~yl 
.,..-,. ~ , . .) 

No: t;:".)...;;.'2)) -?1/tf4/tlbated: 

(Mohammad Yasin Beig,~. 
Registrar J.~dm.) (}). ri' 

/..(, /r:J-/ )-{)?-(' '.J)!y ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Karan Jot Singh Bindra, Advocate 

' . ..... for information and necessary action. 

e>" ~~ 
~~tv 

I 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fttqr J 'OYJ /a9Dated: 1-6 /1'-/)-<J)j 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Khadimul Mursaleen 
S/0 Shahid Mehmood Suhrawardy 
RIO Doda AlP Lane No.1, Sattelite Colony, Bathindi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-853/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licencefenrollment must be 

sought before the date of expiry unless the absoluteffinal enrollment as 

an Advocate is ordered there before. 

By Order 

No: f!") .. ?-?:,-:_..lfJ /~/--,gated: 
' 

Copy forwarded to the: -

\ ~N~ ,_, . \_/' ::..r:;r r 
(Mohammad Yasin Beigh) 

1 / I RegistrarJAdmJ 0 j 
/-6 ) ')- ?-o?z 1 v ,.i1y ~(;... fY 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Khadimul Mursaleen, Advocate 

4?> 

...... for information and necessary action. ~ ~ • 

r-J"~~Vl 
RegiV¢i~v 

-· 



-----...._ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Conncil nnder Section 58 of the Advocates Act, 1961) 
I *** 

' 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ltrq-b J :w':Jt//(foated: f-6 /1;--/MJ; 

It is hereby notified thqt vide High Court Order Dated 13.12.2021 

Mr. Konark Gupta 
S/0 Raman Gupta 
RIO H.No.21, Rehari Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-854/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

By Order ~-V~ 
an Advocate is ordered there before. 

No: S .:>-<J-q)-.- VG} ~~ UDated: 
I 

(Mohammad Yasin B~i h) 
Registrar tP,.,dm.) J '* ,y f-.t,j,,_( )(;01' t 

Copy forwarded to the: - : 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Konark Gupta, Advocate 

44 

...... for information and necessary action. ~· ·~ 

.--,. ~ IJ 
Registrar (Adm~) 0 1 

~ ~~\;r 



=-

IDGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /Lf'11: (} "Jo~/l<iz Dated: /--6 (!:r-/ )-d?-f 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Lavan Sagar Verma 
S/0 Mohan Lal Verma 
RIO W.No.12, H.No.49, Chabutra Bazar, Moh. Sheetla Mandir Gali, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-855/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

tts-

an Advocate is ordered there before. ~ 

By Order \ A o-f: v'" ...--).1 
r-1 - \...__./ _· I ~/\'V 
(Mohammad Yasin Beigp~ 

Registrar (A .) ~ Y 
No: _1).. ?-LfCj -5s/!k,/lpoated: H, /IJ.../ ?o 'kf ~ \ ' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Lavan Sagar Verma, Advocate 

...... for information and necessary action. ~ ;. ~ 

~..y-">1 
rJ. ~~ . ., 
Registr~fl,J\,y 



! 
I 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /Lf9&:; ,~'Jf/.12:j Dated: / 6,/I:J-,/ 2-0 '1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Malik Arbaz Farooq 
S/0 Farooq Ahmad Malik 
RIO Tachloo, District Shopian 
AlP Sanik Colony, Chowadhi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 
I 

issuance of this notification; subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-856/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
• 

By Order r>·l/~~ 
No: S>-?-S'b -~:>-/f1/Lfbated: 

(Mohammad Yasin~·gh) 
Registrar (Adm. _-Q • 

)6 /;:>- /'Po!>-f .~ ,~,. 
) 

Copy forwarded to the: -
1. · Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Malik Arbaz Farooq, Advocate 

...... for lnfonnatlon and neoe"a'Y actio:, . ~ ~ 

Reglst~A~k 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 11 qq '{ :>o~/1fated: f.b! t>-/ Jon_, 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Mohammed Rahoof Khan 
S/0 Mohammed Farooq Khan 
RIO Dheri Dhara, Tehsil Manjakot, District Rajouri 
AlP Macca Masjid, Bathindi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

' serial No.JK-85712021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ~ ~ 

ByOrder ~ ·OV'~yYI 
,--, . \_/ I ') 
(Mohammad Yasin Be~· h) 

Registrar Adm 
No: f;?-,__63-6'7/~/40ated: /r-6/ !)-) ?-o-?J ., i ~ tY 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohammed RahoofKhan, Advocate 

..... .for information and neoe.,ary actio:-, . ~ ~ 

Registrar (Adtj.)D. 

~If{~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL· 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: WtllJ ~ >f!"J /'%ated: lb /1 Y / }OJ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Mir Jahangir Hussain 
S/0 Mehraj UdDin Mir 
RIO Deeri, Murran, Bonipora, District Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-858/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ ·~~ 
rJ. \._/' ' "J 

No: s-:;. ). ?-"9--(}? / f2? /Y!/ued: 
I 

Registrar (Adm.) 0 
(Mohammad Yasin Bi"gh) 

/-{, j;,_j )-{));j' $ \~,,.. 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mir Jahangir Hussain, Advocate 

Lt8 

...... for information and necessary action. ~ ~ ~ 

. ~---:vt 
i"'"}. t)---fy 
Registrar (Ad~.)O I 

$ ~s\tY 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: )SOl ~'}>O~iff:Jed: Jb L 1>- L'YO'J. 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Marukh Nusrat 
D/0 Nusrat Ahmad 
RIO Shutra Shahi near New Secretariat, Tehsil South, District Srinagar 

yq 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-859/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ A~~v' 
tn - \._/" , I :> 

Registrar (Adm.) 

No: S' :>-).fJ ~ -9o/.t?.;/6-ft'ed: 

. (Mohammad Yasin B~i ~ 

I 
rw ,v 

J{;, I.)... I >o~ ' ,.,;,y ' 
I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Marukh Nusrat, Advocate 

. ..... for information and necessary action. 

".v~ 
Registrar (A_2.fn.~' 

$7/P((\y 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !So:2-? 2l1~~Dated: 1-b /1_,_/ ~o:Y. 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Mehreen Imtiyaz 
D/0 Sheikh Imtiyaz Ahmed 
R/0 Sangri Colony, Tehsil & District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-860/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
I 

By Order ~ A~v' 

No: S:;J..'-9/-9?-./§!L Dated: 

,..., • \_/ I ' J 
(Mohammad Yas~·n ~·gh) 

Registrar (Ad ,-1 
/.=6/ ~~r~>t . :t- \ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehreen Imtiyaz, Advocate 

...... for information and necessary action. ~ . _;. ~ 

r~ . . ~I'Y --"Y) Regismtk 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of.the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: (S'o? /-6 / n-/ "UJ)'J 

It is hereby notified tl'lat vide High Court Order Dated 13.12.2021 

Mr. Manhar Mahajan 
S/0 Sanjeev Kumar Gupta 
RIO B-6, Dream Land, Apartments, Trikuta Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-861/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No:->.2. .,_~6J-3oy /127 /D<afed: 

Copy forwarded to the: -

~­

(Mohammad Yasi~eigh) 
Registr~d ~J.. 

/-bi'Y/>on , l~r 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&KHigh Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Manhar Mahajan, Advocate 

...... for information and necessary action. \ -~ 

d) . \..__./' ?)---1 yY} 

RegistrCjf~~v 



':;,'l. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: N 88 r)-c)dj /Af)ated: /--{, I lr/ UJJ? ' 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Muneeb Rashid Malik 
S/0 Abdul Rashid Malik 
RIO Near Sheikh UI Alam Masjid, Wanigham, Tehsil Tangmarg, District 
Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-862/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
\ A~ 

No: S l/&Sr-CJI //24/LPoated: 
' 

/)' L/' /".J 
(Mohammad Yasin Beigh) 

Registrar (Adm.)J ~ 
!-6/1>-/)-Q?t- :l- !t'i~,v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Muneeb Rashid Malik, Advocate 

..... .for information and necessary action. ~ _;. ~ 

tY~,v-y) 
n· l J 

Regis!~~~,/ 



• 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

IS" o 4 f ).[)~~Dated: / -b /J >-I ').-{) )._f 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Mohammad Mussavir Bhat 
S/0 Mohd Ismail Bhat 
RIO Bandipora (Ward No.06) Nishat Mohalla, District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-863/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. _ ~ 

By Order ~ OV'~ )....~ 
r~. \_../1 ' s--f Y 

Registrar (Ad · .) ./ 
(Mohammad Yasi'n. eigh) 

No' r> ~or- t;j .l?q / lf.ted' /6 /t~ / "-""? $ '~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohammad Mussavir Bhat, Advocate 

...... for information and necessary action. ~. _ 

,.-,. ~~~)1 
Regis~(*~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: Is or ~:w:>.f/~Dated: 1-t. /1>--/).c)~ 
(} 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Mehrul Nisa 
D/0 Mohammad Anwar Lone 
RIO Uri, Lone Mohalla, District Baramulla 

~'-I 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-864/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-V~ By Order 

(Mohammad Yasin B~i h) 
Registrar (Adm. 

No,.P'>/>-- tfl/14/'t.wd, 1/,/b-/:>o:>z j£_.' ,~•' 
I I~ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehrul Nisa, Advocate 

...... for information and necessary action. ~ ~ 

~""~ · \..._/1 1 5 -n,:. YJ 
Registrar (A~.~ 

~ rV 
?v t 

' 



~ 

~ 

i 
IDGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: tro6 C]J UJ~~~d: /-6 /!:vi M)'f 

It is hereby notified tnat vide High Court Order Dated 13.12.2021 

Mr. Mohd Ashraf 
S/0 LalDin 
RIO Mohra, Sari, Tehsil Kotranka, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-865/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

,.....,. v~~ 

No:> __ )._?:..._{ o;!.....-_).,-!S:f~Vc;.::!...j '!fated: 

(Mohammad Yasin B~'gh) 
Registrar {Adm. ~ 

I I 'l!~) ',.. 
/-bJY J ).on. -?/ ' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Ashraf, Advocate 

...... fm ;ntmmation and nec<=a>y actio:, • v ~ 
Reg;su~!J.~ y 



~-

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /,<; d]--1')()>t)fo1.ted: 11.:. j:J- J ).().)./ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Mohd Irfan Khan 
S/0 Mohd Kabir Khan 
RIO Kotain, Tehsil Mendhar, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-866/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

sc 

an Advocate is ordered there before. 

By Order ~-v~~ 
No: ~;;..?:J-6- ?:>J /€4Jf£d: 

I 

(Mohammad Yasin ite'gJ 
Registrar (Adm. 
~ fV 

1-£ I,__ l~n 
f I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Poonch. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Mohd Irfan Khan, Advocate 

. ..... for information and nece'"a'Y actio~. ~ ~ 

Registr~rAAdmJJ. 
~ }/fS\y 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /S"'otl 6} .)0.?,1/o~d: l~/!~/>t;?7 
It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Mehnaz Mughal 
D/0 Mushtaq Ahmed 
RJO House No.20, Phase-9, at EWS Housing Colony, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-867/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
• 

5'-=!-

By Order \ ~-y1 
,-, . !\.._/ : 1 ") 

No: 5'?/3? ).-_."?75/8/f:lated: 
j 

(Mohammad Yasin B;i. ) 
Registrar (A,_dm.) rw ,y 

II:. ,/t:c ,/?-o~ rJ~Y t 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehnaz Mughal, Advocate 

...... for information and necessary action. ~ ~ 

n, ·~ j)1V'Y\ 
Registrar tAdm~ 

L1);~\"Y 

< 



· IDGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 15" o Cj f UJ>f (R. rfto.ted: /-6/ I Y. / )..0 :7 
It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Mohd Ismail Zargar 
S/0 Abdul Ahad Zargar 
RIO Pattan, Zargar Mohalla, District Baramulla 
AlP H.No.4, Sector-C, Sainik Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-868/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ ~~~ 
,r/ . \.__../' I ;J 

No:S3-?.>~ 'j-l1s//ltfft.Cated: 
I 

(Mohammad Yasin~igh) 
RegistraWdm. ~ 

I-~, b-1 >-o 21 ~ ,.y 
~ \ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Ismail Zargar, Advocate 

5% 

...... fm lnfonnation and oece"a"' actio~ • v~ 

Registrar,_(Adril.)() 
~)"" 

t 



-=--:--:-

HIGH COURT OF ~AMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N <D T I F I C A T I ON 

No: /S/o qj~.l.I~~Dated: 1-6/ 1#>-/ ::>o~ 
It is hereby notifie~hlt vide High Court Order Dated 13.12.2021 

I 
' I 

Mr. Mohmad Waseem Bhat 
S/0 Bashir Ahmad Bhat I 

' 
RIO Balian Rain Chowgund, Shahabad Bala, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification/ subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-869/2021 in th~ roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

S"! 

an Advocate is ordered there before . 

By Order .,.v~# 
--r-:i.2.% -SJ../I'J, ltJ'! No: <-> c..J:::J "'7/' Dated: 

(Mohammad Yasin ~e· h) 
Registrar (~dm.) 

1-bj;:v/ ~ ~ ~ , tY 
I 

Copy forwarded to the: - ' 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. ! 
4. 
5. 

6. 

7. 

President, District Bar ~ssociation, Anantnag. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. ' 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Mohmad Waseem Bhat, Advocate 

I 

...... for information and necessary action. ~ .;. ____.--

tf')' ~bl'~:.r~YJ 
Registd\1 (Ad~.)~ f 

~~~~y 



. ! 

h:J 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !S11 ? UJ?J/ 1Dated: 1--b,U:r/ >0'1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Malik Faheem Rasheed 
S/0 Abdul Rasheed Malik 
RIO Nadoora Dooru Shahbad, Tehsil Doorn, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-870/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order r]-~~~)1 
(Mohammad Yasin Beigh) 

/, Registrar (Ad~ 
/,{, . I ;.-/~d? .~- t:Y 

I 
No:5.?.?S? -s,/~/~ed: 
Copy forwarded to the: -
1. Principal District and $essions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. MalikFaheem Rasheed, Advocate 

...... for information and necessary action. 

n-~~~) 
Registrar~ ( I/ 
~- tV 

~ 



-r 

~~ 

HIGH COURT OF J]AMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N ~ T I F I C A T I ON 

It is hereby notifie 

Ms. Mudeeha Lateef 
D/0 Mohd Lateef 

' 

' 
I 

i 
RIO Chotta Bazar, Kani K~dal, Tehsil South, District Srinagar 

! 
has been admitted and enrblled as an Advocate on the rolls of Jammu and 

i 

Kashmir Bar Council provisionally for a period of one year from the date of 
' 

issuance of this notification! subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-871/2021 in th¢ roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must b~ 

sought before the date of expiry unless the absolute/final enrollment as 
. I 

an Advocate is ordered there before. 

By Order ~ ~ ~· V\5/\Y 
(Mohammad Yasin Beigh) 

No: S? ?n9J-B~/~£ft~: 
. Registrar (Ad~) 

~- , 
17/Jy-/::uJ>t I l 

I 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Mudeeha Lateef, Advocate 

...... for information and necessary action. / ~ 

~· ~~-y}1 
Registrar~~) I 5 ¥w-<>_ t,_._ 

t. 



....__ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Baf Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N Q T I F I C A T I ON 

No: I ~I?J ~ )1J)f /!flated: lr/J-y / ~ YJ 

It is hereby notified fri~t vide' High Court Order Dated 13.12.2021 

Mr. Mohmmad Sameullah Uhat 
S/0 Abdul Rasheed Bhat ! 
RIO Yari Gund, Kawoosa, Tehsil Narbal, District Budgam 

has been admitted and enrblled as an Advocate on the rolls of Jammu and 
·I 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification) subject to the verification of his/her Provisional 
I 

/LL.B Degree Certificate frorin concerned University and verification of his/her 
i 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-87212021 in thf roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sou ht before the date of lex ir unless the absolute/final enrollment as 

an Advocate is ordered th re before. 

G2... 

By Order 
r')• \ /ICN"~y\ 
(Moham~in Be'\ h 

Registrar (A~.~·g ) 

19--/lr!"Po?; ~- ~,,_ ' No: X'?? (}f))- a,Y.j~r/f.': 
Copy forwarded to the: - , 
1 Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohmmad Sameullah Bhat, Advocate 

...... for information and necessary action. , 

r')• ~IN"~'Y! 
Registrar <AdJl.)O"~ 
~~~ 

~ 



HIGH COURT OF ~AMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa\· Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 
I 

No: 1S /lf 7ft 20 ;y/Jl5ated: 1'1- /I'J-) '">D >J 

It is hereby notified th,t vide High Court Order Dated 13.12.2021 

Mr. Mandeep Singh 
S/0 Pritam Singh 

I 

RIO Handar, Tehsil Arnas,'District Reasi 
I 

has been admitted and enr?lled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification) subject to the verification of his/her Provisional 
I 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 
I 

serial No.JK-873/2021 in thj roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
' 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered theire before. 

83 

By Order ~~~~~ I 
I 
I 
I 

h ~~~ No:S"33~-lf0 ~/Dated: 
F I 

(Mohammad Yast·n ~· h) 
Registrar (Ad .) ;--

lj-/h/~?:1 ~- ~ t 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High d:ourt of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also k~eping record of the same. 
7. Mr. Mandeep Singh, ;Advocate 

...... for information and necessary action. v _ ,_.} ~ 
~;..~Y1 .,-,- .<>rY 

Registrar~~.) f·J 
~- tP.... 

II 



~lj 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 
I 

No: /.5 /.J q?i U)/ /~ated: / JZ--:,/1 ,__; '-t1'7f 
I 

h~t vide High Court Order Dated 13.12.2021 

Mr. Maqsood Ahmed 
S/0 Mohd Bashir 
RIO Hari, Ghranchoudhrial, Tehsil Surankote, District Poonch 

; 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

' 
Kashmir Bar Council provisionally for a period of one year from the date of 

I 

issuance of this notificationj subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-874/2021 in thr roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order __,_V~ 
No: S"~lft;;2..- tJfl/lJr/L/} D<;~ted: 

(Mohammad Yasin Beigh) 
Registrar (Adm..J -_\ •• 

1"1-/b-/M)f_~- ~\ 
Copy forwarded to the: -

1 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Maqsood Ahmed, Advocate 

ion and necessary action. ~ 

I ,..-,.~ 

~~r~t~ 



. 
' I 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
j ATJAMMU 

(Exercising powers of Bal" Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 

I 
ENROLLMENT 

N CD T I F I C A T I ON 
! ,,., -

No: /Sib I --:J--/1?1 :>o /1 
I 

It is hereby notified fhe~t vide High Court Order Dated 13.12.2021 

Ms. Mehnaz Tabassum 
D/0 Mohd Arshad Malik 

' RIO Sanat Nagar, Mohalla L.D. Colony, Goripura, Srinagar 
AlP Street Walia-Abad, Sid1hra, Jammu 

t,s 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
I 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification] subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 
1 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-875/2021 in thb roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of .expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~-~~~ 
(Mohammad Yasin Beigh) 

~ 1 tfJ Registrar (Ai\n.[ 
No: S.? lfo i '/~ '/1 loated: I# IY)~:>; .. ~..-n.._.Y 
Copy forwarded to the: - I 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Gourt of J&K Jammu for uploading on the official 

website. : 
6. lncharge Chief Librc;~rian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehnaz Tabassum, Advocate 

...... for infmmation and neces,ac; act~ .• v IN' ¥>1 
R~~("'.~y' 



\ 

HIGH COURT OF ~AMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBarlconncil nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N <p T I F I C A T I ON 

No: 15'/?- )l)'J/fatsd: J '1- /!"Y/ ')-0 ~) 

It is hereby notified th~t vide High Court Order Dated 13.12.2021 
i 

Mr. Mudasir Qadir 
S/0 Gh. Qadir Hajam 
RIO Surasyar, Hajam Mohlla, Tehsil Chadoora,District Budgam 

bb 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification\ subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-876/2021 in thf roll of Advocate maintained by this Registry. 

The renewal/extensi~m of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered thJre before. 

~ •OV'i.dY/ By Order 

,-, . \____../' I J 
(Mohammad Yasin Beigh) 

Registrar (Ajtn.~ 

No: s~ W-6 ,'X>/4/1/Joated: 
I , 

I?-/l:r I )t) ;f_~- g;>;"'y-
Copy forwarded to the: - 1 

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and ~essions Judge, Budgam. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. i 
President, District Bar :Association, Budgam. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Mudasir Qadir, Advocate 

. .... .for information and necessary action. 0 .;.. ~"1/1 
~-1Y'! 

y')' ~J Registrar (A9£n.) tY 
~- g:y.. 



j - . 

~-- --..,.­
/ 

IDGH COURT OF !JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N CD T I F I C A T I ON 
I . 112£1 

No: IS !6' fJ .).OJi/bated: lr /1~ /':M:J-1 

It is hereby notified th~t vide High Court Order Dated 13.12.2021 
I 

Mr. Narinder Singh 
S/0 Shanti Parkash ; 

RIO Pora Balla, Tehsil Bhalessa Gandoh, District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification) subject to the verification of his/her Provisional 
I 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-877/2021 in thr roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of .expiry unless the absolute/final enrollment as 

G'+ 

an Advocate is ordered th~re before. 

By Order \ ·Dv-~vl 
T1 . \__.../7 I J 

No: S~(f:Y-?-).'/4/dfted: 

(Mohammad Ya~·n Beigh) 
Registrar (A·~) ' 

~~~'Y 
19--lt~/':Wl:>z t. 

• 
Copy forwarded to the: - 1 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Counci! of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. ' 
' 4. President, District Bar'Association, Dada. 

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 
' website. 

6. lncharge Chief Libr$rian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 

7. Mr. Narinder Singh, 'Advocate 

...... fm lofocmatloo aod oeoe"a'Y aotlo~. ~ ().!' ~ ).->j 

Registrar (AI3m~ I 5 
~~~y 



HIGH COURT OFIJAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bat Conncil nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N CO T I F I C A T I ON 
' 

No: !Stq J ;UJ?J./4 Dated: !r/I.J- /'J-O>t 
' 

It is hereby notified that vide High Court Order Dated 13.12.2021 
' 

Ms. Neesha Bharti 
D/OBabuRam 
RIO Karwanda, Tehsil Bhalwal, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification/ subject to the verification of his/her Provisional 
I 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-878/2021 in thf roll of Advocate maintained by this Registry. 

The renewal/extensibn of provisional licencelenrollment must be 

b~ 

sought before the date of expiry unless the absolutelfinal enr~ollment as 

an Advocate is ordered thJre before. v .J-1, •• A 

i ()J' r_...pJ' y I 

By Order • ,.--, ~ I '5 
I (Mohammad Yasin Beigh) 

· Registrar (At@·~ 
~ -¥~"' . ' 

No:S?l-f?b-36/!J.1/Dated: 17-/!:J-j)-o>] , ~ ,,-
Copy forwarded to the: - l 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. · 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. , · 
lncharge Chief Librarian, High Court Wing Jammu!Srinagar for 
information and also k13eping record of the same. 
Ms. Neesha Bharti, Advocate 

...... for information and necessary action. 

~-V~~ 
Registrar ~A ) 
~~ \y' 

t 

-~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No; IS )-0 ~ "~Dated; 1 ?- J /Y / 2P>J 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Naseer Ahmad Lone 
S/0 Ghulam Mohmmad Lone 
RIO Arabal, Shalimar, Tehsil Hazratbal, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-879/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 1 

By Order ' "(}}'~vi 
r~· \._/-f1Y'!Y' 

Registrar (Adm -(' 
(Mohammad Yas~·n Bei h) 

No:..f':3lf:?,7--ft'~/J0/61ted: 1'?--/Jy) '>tJ>1 ~- ~ t 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Naseer Ahmad Lone, Advocate 

...... for information and necessary action. ~ ••. "'_;. ~ 

n · \_/~1v"1 
Registrar (A~.) ~/ 
~"- ty 

(. 



HIGH COURT OF :JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

I *** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /S;J.f ~ JO)I/'%ated: It--/!:J.--/ ~'1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Nadiya Reyaz 
D/0 Reyaz Ahmad Wani 
RIO Kanli Bagh, Baba Reslii Road, Chinar Bagh, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-880/2021 in the roll of Advocate maintained by this Registry. 

The renewalfextension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

<+a 

an Advocate is ordered there before. /. /. 

By Order \ .A(b'J"'%;/v1 
,--,· '\_/. !5 

Registrar (Adm. , 
(Mohammad Yasin~igh) 

No: S'3 'tf ~q-rojtJ-tt/fiDated: !';f-jJ-r J '>tl?z. ~- .. ~Y 
Copy forwarded to the: • 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nadiya Reyaz, Advocate 

..... .foe ;orocmat;oo aod neoe"acy actio~ . vjlr~ 

Re~~A~tV 



~- -""""-7 -.-

HIGH COURT OF !JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa~l Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N CO T I F I C A T I ON 

No: IS>->--~~ WJjt?j Dated: /7- /I>-/ }/)H 

It is hereby notified th~t vide High Court Order Dated 13.12.2021 

Ms. Nikita Singh 
D/0 D.S. Rathore 
RIO F-1808, Rathore Street-1, Shastri Nagar, near Dogra Academy School, 
Jammu · 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification: subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-88112021 in th~ roll of Advocate maintained by this Registry. 

The renewal/extension of provisionai·Jicence/enrollment must be 

sought before the date of iexpiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
' By Order ,_,, v*'~Y1 

No:S34.J/-.J;;-jlb; / lf5ated: 

(Mohammad Yas~·n Beigh) 
Registrar (Ad .) 

!"r--/12-/~?t~- \ ,.y 
i 

Copy forwarded to the: - , 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. ; 
4. 
5. 

6. 

7. 

President, J&K High C.ourt Bar Association, Jammu. 
CPC e-Courts, High Gourt of J&K Jammu for uploading on the official 
website. ' 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Nikita Singh, Advocate 

~\ 

...... for information and necessary action. ~' 
\ __.()/'/ 

6"7- \_/.~ ,sr~vY1 
R~(~. 



~ 

HIGH COURT OF !JAMMU & KASHMIR AND LADAKH 
I ATJAMMU 

(Exercising powers ofBalj Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N CD T I F I C A T I ON 

No: f_r)-.? 1 ')-0/1 /?Jed: I 1-/J-y / ?-o ;:z 

It ;, hereby ootified th,t vide High Co"rt Order Dated 13.12.2021 

Ms. Nisha Devi I 
D/0 Bishan Dass 
RIO Village Nand pur, P.O :Nandpur, Tehsil Arnia, District Jammu 

I 

has been admitted and enr<!>lled as an Advocate on the rolls of Jammu and 
i 

Kashmir Bar Council provisionally for a period of one year from the date of 
! 

issuance' of this notificationj subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-882/2021 in th~ roll of Advocate maintained by this Registry. 
' 

The renewal/extensi?n of provisional licence/enrollment must be 

sought before the date of !expiry unless the absolute/final enrollment as 
. I 

an Advocate is ordered there before. 

By Order r>-v~ 
(Mohammad Yasin Beigh) 

Registrar (A~) 
~ w' 

/'7-)1>-/~'J:J) \ No: _r~ 1-ji@- 6 ~ /fo;rkftct: 
' 

Copy forwarded to the: -
1 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 1 

4. President, J&K High qourt Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also k~eping record of the same. 
7. Ms. Nisha Devi, Advocate 

':J-.2... 

...... for information and necessary action. ~ 

r~·~~Y1 
Registrar (A~~ 5 

:JG\vAs<_ tY 

" 



I~~- .~ 
~.i -

I '4-s 
I 

HIGH COURT OF iAMMU & KASHMIR AND LADAKH 
I 

I ATJAMMU 
(Exercising powers ofBaJ," Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N ([) T I F I C A T I ON 

No: IS ~s ~ 'UJ)t /fafed: /-;-/ !r-/ )-1)')--j 

i 

It is hereby notified th~t vide High Court Order Dated 13.12.2021 

Ms. Neenu Kumari 
D/0 Ramesh Kumar 
RIO Paryote P/0 Khellani, Tehsil & District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification! subject to the verification of his/her Provisional 
I 

/LL.B Degree Certificate fro&! concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 
' 

serial No.JK-883/2021 in thE[ roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 
' 

an Advocate is ordered there before. 
1 

By Order ~ -4~yY1 

No: S:SJ".2.{.-_?,:l-/~/tfated: 

.,....., - ~· ' '.) 
(Mohammad Yasin~igh) 

Registrar (Ad 0 ~ 
1?-/1,/~>t ~--- ,~' 

Copy forwarded to the: - I ' 

1 ~ Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. : 
4. 
5. 

6. 

7. 

President, District Bar Association, Doda. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. · 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Neenu Kumari, Advocate 

. ..... for information and necessary action. .... ,.. _) ~ 

\ A~~~~ ~ . ,\.__/0 ' '(') pV rJ ')/ 
Registrar (AdJ.)9,,.'?' 
~~-~~\ 



"""" 

HIGH COURT OF ~AMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa\· Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N <D T I F I C A T I ON 
I --------

No: IS .:l-b ~2-b»/~ated: 1'1-/Jr/'UJ:n 
I . 

It is hereby notified thJt vide High Court Order Dated 13.12.2021 

Mr. Nitin Azad 
S/0 Bishan Lal 1 

' RIO Village Khamb, Tehsil!R.S. Pura, District Jammu 

has been admitted and enrblled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notificationj subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-884/2021 in thr roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~-VoJ'*'yY1 
N~:S"3J-?~- ~1/fj/ot{fed: 

(Mohamf!lad Yasi~B ~·g ) 
Registrar (Ad 

/':1-/Jr/ :uJ)f .~- . \ t:Y 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Nitin Azad, Advocate 

4-~ 

..... .foe ;ofocmatloo aod oeee"acy actio:-, • v~ 

Registrar (Adm~) 9' .. / 
~~~ 9're;'{V 



~~---~ ~ •. ----

... ----

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fS:;J--'1- t5J ~;>J/P-~ated: I r I/:>·/ 'UJ'f 
(/ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Nadiya Jan 
D/0 Abdul Gani Wani 
RIO Wangund, Qazigund, Tehsil Doru, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-885/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ -~ 
Y)• ·~ 11j 
(Mohammad Yasin Beigh) 

Registrar ~d'U.) 
s 3> Slf 0 - 'fk. I ll-tt I t.jJ 

No: f' Dated: !~/!~/').(;~ gi{~~( 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nadiya Jan, Advocate 

...... for information and necessary action. v 1 

01/'-v/------
rl' ~y"Vt 
Registrar~A · ~ I 5 
r, '---~ \Y 
-~~ \ 



HIGH COURT OF !JAMMU & KASHMIR AND LADAKH 
I ATJAMMU 

(Exercising powers ofBa~ Conncil nnder Section 58 of the Advocates Act, 1961) 

I *** 

I ENROLLMENT 
PROVISIONAL 

I 
N ([) T I F I C A T I ON 

I 

No: 4£>8 .4! ).tl:>t/~ated: 11-/1,_. I ')_.(.)?J 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Poonam Langer 
D/0 Rajesh Langer 
RIO H.No.70/21, Sector 1-A, South Extension, Trikuta Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provis!onally for a period of one year from the date of 

issuance of this notification; subject to the verification of his/her Provisional 
I 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-886/2021 in thr roll of Advocate maintained by this Registry. 
! 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ' 
~-~~~ 

' ! 
fr (CA No:S~r -..r~ }".At Dated: 

I 
Copy forwarded to the: - · 

(Mohammad Yas~in Beigh) 
Registrar (Ad ' . 

1?-/ J)--/"HJ ">7, ~- , tV 

1. Principal District and ~essions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 1 

4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Gourt of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Poonam Langer, :Advocate 

~ 

.. .... for information and necessary action. t 1 

rJ' ~~'Vi 
Registrar (~~~n I 5 
~k~~ ",/' 

\i 



~ 
~ 

IDGH COURT OF ~AMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa~l Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /S>'j ~ "'>t/P8ated: f"?-l!'>- /_ 'HJ')t • 

It is hereby notified th~t vide High Court Order Dated 13.12.2021 
I 

Mr. Peer Hanan Shafiq 
S/0 Peer Shafiq Ahmad 1 

RIO Prannbawan, Mattan, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
' 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notificationj subject to the verification of his/her Provisional 

/LL.B Degree Certificate fro~ concerned University and verification of his/her 
I 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-887/2021 in thf roll of Advocate maintained by this Registry. 
' 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~=t 

By Order -V~~yV1 
1 ~hammad Yasin Beigh) . 

). 

1 

Registrar (Ad'9f) 0 
No:$ss4-.tt1 ?0/~ed: lr/l:r/UJ.>J, ~~ ~Y 
Copy forwarded to the: - ' 
1. Principal District and qessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. 
5. 

6. 

7. 

President, District Bar Association, Anantnag. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 
Mr. Peer Hanan Shafiq, Advocate 

.. .... for information and necessary action. ~ 

(),/'~ ~'~ . . 5---1 vl-1 

R~(~ 



I 

IDGH COURT OF L & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bat Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 
' I 

No: /r? () ~~.)(/~ted: I r /!?-I){) ?t 

It is hereby notified thJt vide High Court Order Dated 13.12.2021 

Mr. Parmeet Kumar 
S/0 Prithvi Raj 1 
RIO Village Pan than, Tehsi~ Bhella, District Doda 
AlP H.No.l03, Sec. No.2, Pdmposh Colony, Janipur, Jammu 

I 
I 

qg 

has been admitted and enr~lled as an Advocate on the rolls of Jammu and 
' 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification) subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 
- ' 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-888/2021 in thk roll of Advocate maintained by this Registry. 

' 
The renewal/extensibn of provisional licence/enrollment must be 

sought before the date of !expiry unless the absolute/final enrollment as 

· an Advocate is ordered th~re before. 

"'.\/tv~ By Order 
' i 

S3S !:./- b :l-I A If--! 
No::tf..:=6/ Dated: 

(Mohammad Ya_:~Beigh) 

1?/b-/ .lo)1Re~(~~yl' 
Copy forwarded to the: - I 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. i 
4. 
5. 

6. 

7. 

President, District Bar Association, Dada. 
CPC e-Courts High qourt of J&K Jammu for uploading on the official 
website. 1 

lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Parmeet Kumar, 1 

Advocate 
.. .... for information and necessary action. ~ , 

-~------,-,. N/;g-:p/YJ 
Reg. istrar Ajm.p . ~ 
~~ Sti~\y 



~ 

HIGH COURT OF ~AMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBaf Council under Section 58 of the Advocates Act, 1961) 

l *** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 
I 

No: /.5".31 ~~~Jt/~ated: /'9-/J:.v/~:Jt_ 

It is hereby notified thJt vide High Court Order Dated 13.12.2021 
I 

l4 

Ms. Pallvi Prasher 
D/0 Rameshwar Sharma 
RIO V.P.O Roun Domail, vyard No.1, Tehsil & District Udhampur 

' I 
i 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 
' 
I 

issuance of this notification) subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-88912021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of .expiry unless the absolute/final enrollment as 
' 

an Advocate is ordered there before. 

__,-V~ By Order 

.s ?;JS6f1-7 (A I /24/:.t.#' 
No: I!..!:_ Dated: 

Copy forwarded to the: - I 

(Mohammad Yasi~ni h) 
Registrar (Adm y 

I r;-/ b- I .:kJ >7 ¥"-"'-<:!-- , ' 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. ' 
4. 
5. 

6. 

7. 

President, District BanAssociation, Udhampur. 
CPC e-Courts, High Gourt of J&K Jammu for uploading on the official 
website. ' 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Pallvi Prasher, Advocate 

...... for loformation and necesoary acti~. G~~ 

Registrar (~~ 
~"'-"l- tY 

\ 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

' ' 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ /Dated: l: I?-- :HJ )j tr?>-& ,_1121- I I / 
It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Qadeer Ahmed 
S/0 Mir Hussain 
RIO Bhata Dhurian, Tehsil Mendhar, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-890/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ~ ~ 

By Order r/ ~ V.ov-;f'5,-IYv1 
(Mohammad Yas~·n eigh) 

S"'3s-:;r-t9; /1.4/.W f ) / Registrar (Ad .) ¥' 
No: Dated: r. '/'Y ')a?-J , ~0- ,~' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Qadir Ahmed, Advocate 

...... for information and necessary action. \ _.. ..,..;. 

r>·'~~YJ 
Registrar (A~J~ J '.) 

~"''3.- ~~ \ v 



' 

HIGH COURT OF !JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 
I 

No:f.SSo/ ~~ ")():>} ~~ated: f?-,/lr-/)-1) rz 
I 

It is hereby notified th~t vide High Court Order Dated 13.12.2021 
I 

Mr. Rahul Aggarwal 
S/0 Deepak Aggarwal 1 

RIO 5, New Mohinder Nagar, Canal Road, Jammu 
I 
! 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
' 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notificationj subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 
! 

serial No.JK-89112021 in thr roll of Advocate maintained by this Registry. 

The renewal/extensibn of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered thdre before. 

-=::::::::-:·-

~\ 

! r>-V~~~ 
No:r ~r&:;..-lNJ /124/L-rfated: 

(Mohammad Yasin Beigh) 
Registrar (Adl!f.~ 

!?--/!~/ J-tf)? ~ ~~\V' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rahul Aggarwal, Advocate 

...... for information and necessary action. v , 
ov-.r-----

r-J• .. ~yYI 
Registrar (Ad~/;/iJ, 

~"""'C\ -v \""~ ' ( 

" 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I>SS ~ >-o>?/12-f,ated: 1 !hi!>--! .,...,., 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Raj it Raina 
S/0 Ved parkash 
RIO Greater kailash, Fawara Cowk, Lane 30, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-892/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

BY 

an Advocate is ordered there before. 

~ -v1 
CJ~ v~,5---r By Order 

(Mohammad Yasin Beigh) 

r _s-,Llt?.-LAS'/JJ"-/{jJ t~/l~/)f} Re~i~~rar(Asf']!:), 
No: 3 u ,. -, "'hated: o/ R~ ~s~"' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Raj it Raina, Advocate 

. ..... for information and necessary action. ~ . ..r 
,-,- • (IV'. I '5..., vvl 
Regist~m.) 
~ ~~,; 



~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ISS6 ~>t/lf!ated: J-::t/ Jr-/ )(;?J 

It is hereby notified that vide High Court Order Dated 13.12.2021 

<t>'3 

Mr. Raj at Singh 
S/0 Lakhbir Singh 
RIO Lane No.53, Greater Kailash, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-893/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ·~~ By Order 

.-,. ~ l'J 
(Mohammad Yasin Beigh) 

Registrar (f''\jTI·> 
No: s~SOJ6 -.t.l'>i 4/ ~led: 1?/ !>-/ )1)~? ¢\~v' 
Copy forwarded to the: -
1: Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Rajat Singh, Advocate 

.. .... for information and necessary action. 

q~· v~"YJ 
Registrar OA~!!I-} flj 
~ ~(~:;7 



/ 
~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: (5S1- f'U>t/J%ated: /';J-jJ'Y/"M?J 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Rushali 
D/0 Ashok Sharma 
RIO Doongi Brahamana, Sasalkote, District Rajouri 
AlP C/0 Ashoka medical Hall, Town Hall, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-89412021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

~"\ 

an Advocate is ordered there before. _) ~ 

By Order \ ..., OV' ~~ y "V\ 
r-J· \-/' I') 
(Mohammad Yas~· Beigh) 

Registr" r (Ad . ,/ No:r~6e>_:3.-o'J'/~/fCated: 1'7-/h--/.M:>-r ~ t~\ 
• 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rush ali, Advocate 

..... .for information and necessary action. v . A' ~ 

/)!'-~: /"Vi 
y-~· 5---rv )'", 
Registra~~-) f 
~ ~~~v 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961). 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /St:r8 ?' ~Soated: I r I/~/ :M?? 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Rimsha Suri 
D/0 Rajinder Kumar Suri 
RIO H.No.232, Colonel's Colony, Bohri, Talab Tillo, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LLB Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-895/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

~~r--

an Advocate is ordered there before. 

\ A<Y~J/1 
n·\_/.1..; 

By Order 

(Mohammad ~sin Beigh) 
Registrar · 

NoJ.361° -16/.Rf/t/J Dated: I~UJ~~ \~~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rimsha Suri, Advocate 

...... for information and necessary action. • 1 

...-, .. \...............-; ~ 
,grstrar7AdrtJ L '.) 

Q.__~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: JS~'J f )O?lf'~ated: /f- /1-r/)rJ)'J 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Rupali Gupta 
D/0 Raj Kumar Gupta 
RIO H.No.108, L.No.27, Rajpura Mangotrian, District Jammu 

~G 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-896/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ • ()J' ~-y1 
,.-,- ~ l.J 

(Mohammad Yasin Beigh) 
, Registrar (Ajm~ 

No: !?-6/JZ--)-?/J%/lfated: /7-/l:J.-;/':M?t 12--~ ~S~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Rupali Gupta, Advocate 

. ..... for information and necessary action. 

,-,. 
Registra 

~ 

~ 
J!Jr-fVYI 



,-
! HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

'i?!i--

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I !>6 tJ ~ 2B>t/'$'Dated: I 1-/ h--/ UJ 'YJ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Rehana Akhter 
D/0 Gh. Mohd Nasir 
RIO Markoot Gurez, Tehsil Gurez, District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-897/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ A ,.. fl..) ~ 'Y1 
,-, • ~ ~ v~ 15/ p/'. 
(Mohammad Ya~in Beigh) 

Registrar (A . 

No: 53 b'Ylf- ?o/fo;/ot::fed: It-/ h----/)<;'11 ~'"'- ' ,v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Bandipora. 
CPC e-Courts, High Court of J&K Srinagar for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Rehana Akhter, Advocate 

. ..... for information and necessary action. 

rr ~~5~~Y1 
Registrar(~~-) / 
~"'-"' (P.. .. v 

- <t~ ' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /S61 ~ :w:n/~ated: 1-:J-/1?--j )()Y{ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Raghav Pratap Sharma 
S/0 Ravi Pratap Sharma 
RIO H.No.285, F-9, Sector-14, Nanak Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-898/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

'i?'l 

an Advocate is ordered there before. 

By Order ~ --o-r~ 
rr-') , \...._./ I ' J 

No: ,r-3 6?1- :?:;z.-/.t2j/~ted: 
Copy forwarded to the: -

(Mohammad Yasin~~-h) 
Registrar (Adm 

1?-1 /:Y/?o>}" ~- ~ ,y 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Raghav Pratap Sharma, Advocate 

..... .foe ;ofocmat;oo aod oeoe,acy aotlo:,. ~ vr~ 

Re~(A;;.Jf 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !s-6:r~ U>>t/~ated: Jr/1>----J Ul>J 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Ruman Khan 
S/0 Shabir Ahmad Khan 
RIO H.No.163, Umarabad, Sec-B, Peerbagh, Srinagar 

8-=t 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-899/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
rf• ~()V-~yY] 
(Mohammad Yasin~~· h) 

Registrar (Ad 

No: S"~b~g--f{v/12?1 f!ated: 1"?-/J'Y/'>V'JJ J ~- ~ ,..; 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ruman Khan, Advocate 

..... .for information and necessary action. ~ ~~ 

r)• ·~ov-~v, 
Registrar (A~-.~J 
~ ,v 

. \ 



,,_ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bat Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: IS 6 3 ? UJ.:>f &ated: I :f) I>--) ">tJ~ · 
It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Rohail Shamim Wani 
S/0 Shamim Ahmed Wani 
RIO Village Jathi, Tehsil Assar, District Doda 

• AlP 126, Tower Hill Colony Nowabad, Sunjwan Road Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-900/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

.s-??~lfS-S! / /2jjLJJ 
No: Dated: 

Copy forwarded to the: -

\ A~YI 
/'J • 1\./ ' I .l 
(Mohammad Yasin Beigh) 

Registrar (A~-t 

1'7-/ !:J-/)-o)-j~~ ~:P~4~Y" 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rohail Shamim Wani, Advocate 

qo 

...... for information and necessary action. \ , 

")• \__.,-AOV' ~Y1 
Registrar (A~~ J 
¥~- ,.; 

\ 



--.~-- ----
1 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 15 & ::? J '2o>l )'0 Dated: 1 (¥ /t :rl )-o ';)-J 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Riya Sharma 
D/0 Gopal Krishan 
RIO 46-EWS Housing Colony, Tehsil & District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional. 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-901/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

C\.1 

By Order r7-v~~ 
(Mohammad Yasin Beigh) 

· Registrar~~~ 

lfl /J)-/:>tJ?t~ ~o-No: 5lf Oi:f:? J)f?f//2t,/(JJoated: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Riya Sharma, Advocate 

...... for information and necessary action. 

r}" 
Reg istra rn: 

~ 



=------~~==============~~~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

., (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /r:-9'? J :q;'{/~Dated: lfi/J>- J )1) '>1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Rafia Majeed 
D/0 Abdul Majeed Malik 
RIO Brane Nishat, Tehsil Khanyar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-902/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

9L 

By Order ~.v~~ 
(Mohammad Yasin Be1gh) 

Registrar (Adm.) 

No:S"Y/6?-6~/P$/~oated: Jf)} }J;-/')o)J, \<.a__Y 
Copy forwarded to the: -
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Srinagar. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Rafia Majeed, Advocate 

.. .... for information and necessary action. 

n· ~ ~tJV'~ 
Regist~(Adm.) I ;r 
\)Jl-~ 

~ 



~3 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /S"qy 9['){)~/J& Dated: J~ J ):Y J >o>; 
(/ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Rabyia Snober Guizar 
D/0 Guizar Ahmad Qureshi 
RIO Manyai, Tehsil Thanna Mandi, District Rajouri 
AlP H.No.28, Lane No.6, Vidhata Nagar, Bathindi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-90312021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

~ha~Y~~y"V1 o/ R · asm Be· h 
/rJ j>-/)f)>-J ~trar (Adm.) '9 ) 

No: ryn;-o ~7.&/4/~ated: 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rabyia Snober Guizar, Advocate 

...... for information and necessary action. 

~-~~~ 
Registrar (Adm.) I '7 · 

~ ---



gy 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /sqs fJ 2/J:;>J L~ated: ff} }!'Y) '>OYJ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Taqdees Sajad 
D/0 Reshi Sajad 
RIO Nai Basti, Khanabal, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No. JK-904/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ 
1 ~ 

n. (J.v'-~I'VY 

No' rfu'EJ-8'?-h (Moham d Yasin ~:yiV"i 
By Order 

00 Dated, 1 fl /J >--/ ){) lJ ~strar (Adm.tgh) 

' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Taqdees Sajad, Advocate 

...... for information and necessary action. 

rJ· ~OV'~VJ 
Registrar (Adm.) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Conncil nnder Section 58 of the Advocates Act, 1961) 

*** 

9~ 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fSCf{:, ~ ){):>f }$'Dated: I fJ / 1>/ ">t;/'J 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Sayeda Fatima 
D/0 Azeem Ali Shah 
RIO Gulhutta, Tehsil Mendhar, District Poonch 
AlP H.No.64/A, Daily Excel;;sior Lane, Indra Colony, Janipur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-905/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
\ W~l~....-"\/1 .-,. ~ I¥' 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: s-l{!(j ft .... <jfJ//)A;/1/) Dated: !fl/1'-/>a:yz ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sayeda Fatima, Advocate 

...... for information and necessary action. 

n·Vcv-~ 
ReQistrar (Adm.) I ? · 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: IS{)1fJ 'JiJ':Jij~~ Dated: J'r / l:r I )0')1, 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Shahid Gani 
S/0 Abdul Gani Malik 
RIO Hardushoora, Kunzer, Kashipora, District Baramulla 
AlP Govt. State Quarter Bemina Set No.258, Block (X), Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No. JK-906/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order r*J-~~~~ 
No: 5 ~6J~!j--S ?::>jl4j/t;JDated: 

(Mohammad Ya~ b'lig~) 
Registrar (Adm.) 

/9-/I:J.-/:;o?z ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Baramulla. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Shahid Gani, Advocate 

<if. 

.. .... for information and necessary action. 

~·V~.;, >vi 
Registrar (Ad ~) Y 
~ . 

:;:::.---



~ 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /Sq?-f ~>t 112tJated: f fY /I :Y J UJ/7 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Sambhav Bhargav 
S/0 Mukesh Bhargav 
RIO H.No.lA/C-C, Gandhi Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LLB Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-90712021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

en-

By Order \ • .)._ < 
,-,. \.__/ ¥ -wy"Yl 
(Mohammad Yasin Beigh) 

Regtstrar (Adm.) 

No: S'lf/q;-cr?-/14/t;Joated: /f) /Jr/">o:r,~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. · President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sambhav Bhargav, Advocate 

...... for information and necessary action. ~ 
\ - v/' . 

r~· ·.~e-v~rv-"VI 
Registrar (Adm.)17 

~ 



qg 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: tSj t9 ?' )./)~ / 'ffated: I fl / I'Y/ >o >1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Shray Bakshi 
S/0 Rajesh Bakshi 
RIO House No.218, Bakshi Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-908/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
r->. ~w*'yY1 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: Sf;!q&-l.IJlf/'4/(t? Dated: 1&/;.y~ \L~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shray Bakshi, Advocate 

...... for information and necessary action. 

r-,·Vtif~ 
Registrar (Adm.) I ? · 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ts-&J 6j'UJ}Jjllffated: 1fY / J:v/ '){))1' 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Sheetal 
D/0 Dev Raj Verma 
RIO Village Bari, Tehsil Bani, District Kathua 
AlP JK Colony, H.No.43, Top Paloura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-90912021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

<i\ 

~-~~ 
(Mohammad Yasin Beigh) 

By Order 

rJ Registrar (Adm.) 

No: S~tot--I!J/!2t;/t6ated: JfY / h/)O?JffB-
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sheetal, Advocate 

..... .for information and necessary action. k. ~ 

,. ov-~ 
Regis ( m.)I-11V 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C. A T I ON 
t-

No: 1Sf:J6 w U)f /&tj Dated: 18 ,/) ~) >0 ?1 ~ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Syed Maroofa Altaf 
D/0 Syed Altaf Hussain 
RIO Nabdipora, Alamgari Bazaar, Srinagar 

\oV 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-910/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

r-J•\ AM~ 
(Moham~asin ~eigh) 

Registrar (Adm.) 

No: S '1!111- 'XTj12.t,/I;Joated: tfJ I,,;~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Syed Maroofa Altaf, Advocate 

..... .for information and necessary action. ~. , 

1"1 • \./.()V.~"YJ 
Registrar (Adm.) 11' 
~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: JS: fl'r fj :>o'>1 }IU;Dated: }(] J Jr I J-o'YJ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Sadia Mustafa Bhat 
D/0 Ghulam Mustafa Bhat 
RIO W.No.71, Ramdassi Mohalla, Sidhra, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-91112021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

fat 

By Order ~ · ..-t f!/J'. ...,J. ~ 
rJ • \_/I ~yYJ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: Sl.fP..J-)... "'f /!Pt/tloated: I(} I 1'>-- / >o~i)--
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sadia Mustafa Bhat, Advocate 

...... for information and necessary action. 

kmw...,.; .-;-­
~· ~ ;,~ 
Regist m.) f?1v "Y1 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: JS'(lft ~ '>o>J/0-I,Dated: I(;) I J r I 'hJ '1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Sabreena Hameed 
D/0 Ab Hameed Dar 
RIO Hyderpora, Jawahar Colony, H.No.201 near (True Value) Maruti 
Suzuki, Chanapora, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-91212021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

/o2--

By Order 

~-~w~' 
(Mohammad Yasin Beigh) 

No: -t4J ).6J -?>y,/~./f!Jated: 1 
Registrar (Adm.) 

I fJ t:r/ )t) >z ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sabreena Hameed, Advocate 

...... for information and necessary action. ~ , 
(}V-.;...----

/1 . ::::,.:...--"' p .... ---"V1 

~strar (Adm) :Y 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: IS&Cj C) U-'1/~Dated: Jf) /Jj,-/:HJ"J 
u 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Sheemu Nazir 
D/0 Nazir Ahmad Ganai 
RIO Charamgari Mohalla, Nawab Bazar, Srinagar 

lo3, 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-913/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

r~· ~CM~VI 

No:-S'YJpS- f;; /~/t;J Dated: 

(Mohammad Yasirl ~igh) 
Registrar (Adm.) 

I fl j !J.-/ :Jt;>;, ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sheemu Nazir, Advocate 

...... for information and necessary action. 

,..,.\ -~~~ 
Regist~~-) 11 
~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

)oY. 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I Stj V ~ '>f)?J /12-f Dated: !& I I'Y I }0)1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Sabreen Sayeed 
D/0 Mohammad Sayeed Pathan 
RIO Ahtishampora, Boniyar, Khan Mohalla, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-91412021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order vJ' ~ ~~ r; · ()V'- 1Y"J1 
(Mohammad Yasin Bei~ 

Registrar (Adm.) 

No:>4 flf').-·l-(fJ/12j/ L}XJated: / B /1 -y j)D)J~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sabreen Sayeed, Advocate 

...... for information and necessary action . 

.-,. \ ..,()}-~ 
Regist>ar(Ad~.) I '1 ' 

~~ 



- ---~-· ---;;_-v-

HIGH COURT OF :JAMMU & KASHMIR AND LADAKH 
I ATJAMMU 

(Exercising powers ofBaJ,' Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 15"91 ~ :?t/pt Dated: I e , I 'Y I )0 )1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Shazia Ayub 
D/0 Mohamad Ayub Loan 
RIO Gander Pora, Eidgah, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-91512021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\G~ 

By Order ~-~~~ 
(Mohammad Yasin Beigh) 

No:rV ll.f<Pf -s.rj ~/t/Joated: 
Regis\~ar (Adm.) 

ff} /1'>/)0?J' ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shazia Ayub, Advocate 

...... for information and necessary action. 

~~ ()/',yo ,...,. ,y--v1 
~·· (Adm.o-



r- -_---
~T-

IDG 

I 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
I' ATJAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N b T I F I C A T I ON 

No: IOq'Y'~ ?<M~ated: 1fY /IY/ ?-il?j 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Shayista Latief 
D/0 Mohd Latief 
RIO Sikander Pora, Rainawari, Tehsil Khanyar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification; subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-916/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~~ 
(Mohammai:l Yasin Beigh) 

By Order 

Registrar (Adm.) 

No: S'ijJs-6~b)-./.Pt1/?t'oated: !8/t)--/ }D>J, 'Y--,~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shayista Latief, Advocate 

...... for information and necessary action. 

~-' -~~ Regist~m.)\ :y-' 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Ba\' Council under Section 58 of the Advocates Act, 1961) 

I 
I 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !SRI d "NM/_~ Dated: /(:J fh- / J.o>t. 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Saika Rasool 
D/0 Ghulam Rasool Langoo 
RIO Drug Jan, Dalgate, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-917/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

{b~ 

By Order 
,_,.l ~~~ 
(Moham'ttrnaYasin Beigh) 

Registrar (Adm.) 

No: Sljo7q-f)s-jt2.1t/LPoated: I tY I IJ.-/ ).t):r, 0-# 
' ' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Saika Rasool, Advocate 

...... for information and necessary action. 

\ N'~ 
r-· \...._/ ,~yV1 
Registrar (Adm.) -:J ' · I 

~ .::...---



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

\Dt 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /SS ).-J -w>J1f2'JDated: 1 e I)).-J )o)? 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Saqib Mushtaq Khan 
S/0 Mushtaq Ahmad Khan 
RIO Mirza kamil, Sahib Chowk, Hawal, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-91812021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order .-,. vl}V-~)/1 
No:ryo fJ ~- <?';/P1/0Dated: 

(Mohammad Yasin Beigh) 
~trar (Adm.) 

/6.7 /1?-/){;)J ~~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Saqib Mushtaq Khan, Advocate 

...... for information and necessary action. 

V 
__ y! _____ 

r;v-_;:::::-- , - .... ~ ,.....,. . ~yYJ 
Registrar (Adm.j:? 

~ 
-----



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: lf'CJ () c:!j )(}'J1 /~ated: f 9-/!r-/ )o 'Y1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Shivali Sharma 
D/0 Aman Kumar 
RIO Village Gurah Jattan, Tehsil Ghagwal, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-919/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\o'\ 

By Order \ -~~ ,-,· ~ l-r. 

No: S~ 7-8f;.J7o)/1/r/led: 
(Mohammad Yasin Beigh) 

R~g\strar (Adm.) 

17-/n~ 
I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shivali Sharma, Advocate 

...... for information and necessary action. . ..] ~ 

,-,. vtyvl'~__:-vJ.1 
Registrar (Adm.)l ~ 
1L~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

\1-b 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1.5'1' t;{ 'J-O>t.f¥29Dated: 1 fl J )?-- / ).o ?z 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Shikha Angotra 
D/0 Sham Lal 
RIO Sandra Wala Mohalla, Pallanwala, Tehsil Khour, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-920/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order r~-v~~ 
No: S'$'.J.o.:r-ll /&t /~Dated: 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

Jf} I;~/.}..()>; 'i2-o.-y 
' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shikha Angotra, Advocate 

: ..... for information and necessary action. v , 
W:.).---­

r-J" ~vY1 
Registrar (Adm.) f Y 
~ 



HIGH COURT OF JIAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

I 
No: IS(}tt fr ?ti»~Dated: 16' / 1-r-/ ')(}?f 

It is hereby notified thJt vide High Court Order Dated 13.12.2021 

Mr. Sachin Manhas 
S/0 Sudershan Kumar 
RIO Sharerna Kalan , Tehs~l & District Doda 
AfP Lakkar Mandi, Janipuf, Jammu 

! 
i 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
I 

Kashmir Bar Council provisj'onally for a period of one year from the date of 

issuance of this notification subject to the verification of his/her Provisional 

/LL.B Degree Certificate fro~ concerned University and verification of his/her 
I 

character and antecedents from CID. His/her name has been entered under 
I 

serial No.JK-92112021 in th~ roll of Advocate maintained by this Registry. 
, , 

The renewal/extensibn of provisional licence/enrollment must be 

sought before the date of !expiry unless the absolute/final enrollment as 

an Advocate is ordered thJre before. 

l \ 1 

' 
By Order \. ~ .. 

r-J" ~~ \-1' I 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:..S'/!CflJ-/tJ6/§/t/J D~ted: 
I I 

I() I Jr/ ~ '>1 9._~ 
Copy forwarded to the: - : 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. : 
4. 
5. 

6. 

7. 

President, District Bar !Association, Dada. 
CPC e-Courts High C,ourt of J&K Jammu for uploading on the official 
website. · 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Sachin Manhas, Advocate 

.. .... for information and necessary action. 

~-~~ 
Registrar (Adm.) j';y1YJ1 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: J'S"=lq f ~tPI/!2fDated: 1~1rr/ ?-tJ '>1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Sanya Zehra 
D/0 Syed Abid Hussain 
RIO Lal Bazar, Zari Mohalia, Srinagar 

t\'2.. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification; subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-922/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 
I 

an Advocate is ordered there before. 

By Order r>-~~~ 
(Mohammad Yasin Beigh) 

~e~strar (Adm.) 

I 6' /;>-1 M;}z~~ 

~ 
No: Syo~-7/ /f2o//lfJD9ted: 

Copy forwarded to the: - ; 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Sanya Zehra, Advocate 

.. ... .for information and necessary action . 

. -~~ 
Qgistrar (Adm.) J;y1 

9--~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !S'8 °? :M>t/12-~ Dated: 1 e I} y I )-0.)1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Saibul Nisa 
D/0 Mohammad Anwar Lone 
RIO Lone Mohalla, Tehsil Uri, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-923/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

I 1:::, 

By Order 

r1--v~~ 
(Mohammad Yasin Betgh) 

No: ryoJ-;;_-JIY/Nt/J Dated: 

R~strar (Adm.) 

I f5J I h/ }()~I ry_p. _;..;.-----

Copy forwarded to the: -
1. · Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Saibul Nisa, Advocate 

...... for information and necessary action. 

y--,· \ ~()J'~ 
Registr~.) 1-r-'V 
~ 



r---

-~--------

HIGH COURT OF !JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N <D T I F I C A T I ON 

No: I61J1J fl t>t/J!t Dated: !fiJI l:r/ '}v '>7 

It is hereby notified thJt vide High Court Order Dated 13.12.2021 
! 

Mr. Sheharyar Shafi 'I 

S/0 Mohd Shafi Rather 
RIO EP Hut No.3, Baghat ,arzulla, Tehsil South Chanapora, Srinagar 

has been admitted and enr~lled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisjonally for a period of one year from the date of 

issuance of this notificationl subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 
' 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-92412021 in the roll of Advocate maintained by this Registry. 
! . 

The renewal/extension of provisional licence/enrollment must be 
I 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered thJre before. 

1\1.J 

By Order ·-~~~ 
(M~hammad Yasin ~eigh) 

Registrar (Adm.) I 

No: $"'f:>-!-'-1t9/ /J#ttJ D'ted: 
~ 

16'/~/>tl?r ..--
\ 

Copy forwarded to the: - , 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High C'ourt Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sheharyar Shafi, Advocate 

...... for information and necessary action. 

. \ .Ac.r~ 
Q~ist~~-) I"Y1Y 
~(J 
. ------



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /l:,tJ/ !j= :HJ~/121},Nsf.t.ed: / [J /tJ-./ 'J-r/)? 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Swati Jamwal 
D/0 Joginder Singh Jamwal 
RIO Village Chack Kirpalpur, Tehsil Jourian, District Jammu 

\ \S"" 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-925/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

~~~ ,-,· I?Y:" 
(Moham d Yasin Beigh) 

No: s-lp.f9·Ar/R.t /1./) Dated: 1 fj /J:J-/'-DJt R~ar (Adm.) 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Swati Jamwal, Advocate 

...... for information and necessary action. 

,. \ ~~ 
9-~str\.r(Adm.) 11 



HIGH COURT OF ~AMMU & KASHMIR AND LADAKH 
AT JAMMU 

~ 
1 '\ b 

(Exercising powers ofBal' Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
I ENROLLMENT 
I 

N ~ T I F I C A T I ON 
I 

No: /S1{1 ~.2e>ti,/!6JDated: If}~/)-- ).:tJ J-/ 

It is hereby notified thJt vide High Court Order Dated 13.12.2021 

Mr. Savi Gupta 
S/0 Sanjay Gupta 
RIO 41/4, Pandoka Colony,:Mohalla Paloura, Jammu 

' 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 
i 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-92612021 in the roll of Advocate maintained by this Registry. 
I 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as ' 

an Advocate is ordered there before. 

By Order 
\ •OW' ~1y--'Y1 

,-,,I~ 11' 

No: .54o lflf' -S8{t2_~/LPcated: 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

18~1,_~)..8)-(~ 
Copy forwarded to the: -

' 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Savi Gupta, Advocate 

...... for information and necessary action. 

---

rJ ' \ A(/V' ~}1 
~is~;...j ':)" -1 Y 



I \1~ 
i 
I 
I 

HIGH COURT OF ~AMMU & KASHMIR AND LADAKH 
I ATJAMMU 

(Exercising powers ofBaJ," Council under Section 58 ofthe Advocates Act, 1961) 

I *** 
' 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 
i 

No: I b 0 >-~ ')() >1 / lfftted: If} /ltv/ ?V'>] 

It is hereby notified th~t vide High Court Order Dated 13.12.2021 
i 

Ms. Sheetal 
D/0 Rattan Singh 
RIO Ward No.3, Upper Bazar, Tehsil & District Ram ban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification~ subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-92712021 in thf roll of Advocate maintained by this Registry. 

' 
The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: s-lj:r>i; -"P~/A/If D~ted: 
Copy forwarded to the: - , 

I 

\ A{JV~ 
(M6ham'macfY~sin ~eigh) 

Registrar (Adm.) 

lfy /1>--/}0~ 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. , 
4. President,· District Bar Association, Ram ban. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sheetal, Advocate 

...... for information and necessary action. 

~-~¥~ 
~istrar (Adm.) f~V 

Qec_.-----



1 

i 
I 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
i ATJAMMU 

(Exercising powers of Bat Council under Section 58 of the Advocates Act, 1961) 

i *** 
i 

lt<Z 

PROVISIONAL 
ENROLLMENT 

' I 
' I 
I 

N 0 T I F I C A T I ON 

No: ff:,o!!J f ){)'>JADated: lfY {!"J.-/ '>1J)1 

It is hereby notified thcit vide High Court Order Dated 13.12.2021 

Mr. Sajad Ahmad Ganie 
S/0 Ghulam Qadir Ganie 
RIO Ward No.9, H.No.71, Village Ganie Mohalla (B).,Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification; subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-928/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: f:~)..~- ~'1/fPr/rfaf.ed: , -, . --, 

Copy forwarded to the: - .. 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sajad Ahmad Ganie, Advocate 

...... for information and necessary action. 

~-V~,-y---vr 
Registrar (Adm.)l ? .... 
\L~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

nq 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 16oY J:M'>l/12!/Jated: 161 I l:Y/ )'()>J 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Saba Mushtaq 
D/0 Mushtaq Ahmad Malik 
RIO Village Khawjabagh Fathepora, Tehsil & District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-929/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order r>-V~ 
No:S""0'-lfD -Lfb/~/{JJ Dated: 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

te I,,. I >v>J~ 
' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Saba Mushtaq, Advocate 

00 .. 00 for information and necessary action. _!. ~ 

\ .. w~ :,A 
~'""'""""! • !~I 1':?1VY1 
Registrar (Adm.) 

'\)__~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
I ATJAMMU 

(Exercising powers of Ba1· Council under Section 58 of the Advocates Act, 1961) 

*** 

\1..-e 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /f:,lJ$'d ~n/~ Dated: lfl );;y) >o-:>J 
I 
' 

It is hereby notified th~t vide High Court Order Dated 13.12.2021 
I 

Ms. Sofia Kosser I 
D/0 Haji Fazeelat Hussain . 

I 

RIO Ujhan, Tehsil Darhal, f>istrict Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
i 

Kashmir Bar Council provisionally for a period of one year from the date of 
I 

' issuance of this notification! subject to the verification of his/her Provisional 
I 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-930/2021 in thF roll of Advocate maintained by this Registry. 
i 
' The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered thJre before. 

By Order 

,-,-~~~ 
(Mohammad Yasin-J~~} 

Registrar (Adm.) 

I fJ j1:YJ :H>'>/ ~ No: .0f 2Ljf--S?>j/4(tf6~ted: 
Copy forwarded to the: - 1 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also k~eping record of the same. 
7. Ms. Sofia Kosser, Advocate 

...... for information and necessary action. 

LCnOv--~ ,......, . -Y1 
Regist ( m.) J':}··1Y 
~9 

~ 



~ 

I 

HIGH COURT OF ~AMMU & KASHMIR AND LADAKH 
I ATJAMMU 

(Exercising powers of Ba~· Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
I Ill ENROLLMENT 

N ~ T I F I C A T I ON 
' 
I 

No: I lf? 0 J )0>;/121 Dated: Is! b- / }{; 'Y) . 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Sanah Badyal 
D/0 Ajit Badyal 
RIO 48/3, trikuta Nagar, Tehsil & District Jammu 

\ 2.--' 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-931/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~.v~~~ By Order 

No: STSf-7-S- B!,/~~fed: 
Copy forwarded to the: -

(Mohammad Yasin ~igh) ?- Registrar (ASit 
I r~!~H . Jt ~>-\ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sanah Badyal, Advocate 

...... for information and necessary action. ~ , 
()tJ" ...r .-----:: 

n. ~p..:-Vf 
Regist~r (~.) f 

;;J.J/; 1\ y\>\ 
""t \ 



v~ 

' 

• 

' ' 

HIGH COURT OF JAMMU & KASHMIR AND LAOAKH 
/ ATJAMMU 

(Exercising powers ofBaf Council under Section 58 of the Advocates Act, 1961) 

*** 

(2...'2-

PROVISIONAL 
! Ill ENROLLMENT 
I 

N b T I F I C A T I ON 

No: IS?-> t 1"'" ~~ated: It-/ 1>-l ')»'}:! 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. So hail Mustafa 
S/0 Ghulam Mustafa 
RIO Chanderkote, Bass Mohalla, Tehsil & District Ram ban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification~ subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No. JK-932/2021 in t~e roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ..,; ~ 

By Order \ ""~(')/"v1 
,....., ' ~ I ~-.J 
(Mohammad Yasin B~gh) 

_r [tJ Registrar (Adm. 
No: 3r3..J-lt!/~fo~ted: 1-;-j;·:;-/)o)J ' ~ ~~,.y 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. ' 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sohail Mustafa, Advocate 

...... for information and necessary action. v ./ 
. OJ'~ '\A 

iT~- 5-IY'/ 
Registrar (A~l J . 

:t ~,~ 



"""=:.....:;"'-:·-
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

i ATJAMMU 
(Exercising powers of Ba~ Council under Section 58 of the Advocates Act, 1961) 

I *** 
i 

\D 

i PROVISIONAL 
' I ENROLLMENT 
I 
I 

N CD T I F I C A T I ON 

No: JS7-lj f)o:>J/~oated: /1:/IJ.-)U;~ 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Saqib Bin Younis Bhat 
S/0 Mohammad Younis Bhat 
RIO Maisuma, Tehsil & District Srinagar 
AlP Bemina, 347 Sector-2/C, Bilal Colony, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 
' 

issuance of this notification! subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No. JK-933/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of ;expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ~ 

By Order ~ ...-t ~. }.. ..r- ... ~ 
,...-,- ~-~vv ~~/f.v 
(Mohammad Yasin~~-h) 

;:; Registrar (Adm · 
No:S3J-tp-... --ljf}j~jc.Dated: lr//).-j~h ~ t ,y 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Saqib Bin Younis Bhat, Advocate , 

..... .foe iofocma!JOO aod oeO<=a'lf aotio~ ' l/ r 
Registrar (Adrr/)) 9t'V 
~ ~~\ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
. *** . 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: IRS"(} :M )1 j ~d: I 7/!:r / )0 >1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Sachin Chhibber 
S/0 Parduman Kumar 
RIO Sunail, Tehsil Akhnoor, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the' verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No. JK-934/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order r>.v~~y1 
Registrar (Adm. j 

No: 53 j-(fq-s.r/Pf{/;.fed: 

(Mohammad Yasin Bit'ghJ) 

j ~~~ t7 
In /"J..-/ ).1} "' , t 

Copy forwarded to the: - 1 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Libr~rian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sachin Chhibber, Advocate 

...... for information and necessary action. ~ . ~ 

r>- ~~b""IYYJ 
Re~!~* 



-, 

-~, 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBaJ; Council under Section 58 of the Advocates Act, 1961) 

I *** 

I I PROVISIONAL 
I ENROLLMENT 

I 

N CD T I F I C A T I ON 
I 

No: I.S;z6 i >A.>t/~ted: 17/!VI ><n 
I 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Sahil Mushtaq 
S/0 Mohd Mushtaq 
RIO H.No.519, New Plot, near Masjid, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification; subject to the verification of his/her Provisional 
' 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-935/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

i;__ff 

an Advocate is ordered there before. 

By Order ~.Vtv~ 
(Mohammad Yasin ~e·~ 

Registrar (Adm.} 

No: --Y?ZS6 -b~}1{.{Lfted: 17-/1~-/~n. ~~- \ ,,_, 
Copy forwarded to the: - . 
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Sahil Mushtaq, Advocate 

. ..... fo,nfonnation and neoe,ary actl::, • v~ 

Registrar (Ad;)~- / 
~~- tY 

~ 

~--- -



r .... 

: 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

i ATJAMMU 
(Exercising powers of Bat Council under Section 58 of the Advocates Act, 1961) 

I *** . 

PROVISIONAL 
ENROLLMENT 

N (i) T I F I C A T I ON 

No: IS-::;-::;- ~ )tJ)f /fated: J 1--/ h-) 'HJ r, 

' 
It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Sugandh Gandotra 
D/0 Sunil Gandotra 
RIO D-3, Bahu Apartments~ Green Belt, Gandhi Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification~ subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-936/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

) ?-l> 

' 
By Order tf"' • v~Yi 

(Mohammad Yasin~"gh) 
Registrar (Adm. No:s?>+-6:?>-6<;/4/~ed: !1/1~!94J')J ~- ~~~~ ' 

Copy forwarded to the: - r 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sugandh Gandotra, Advocate 

...... for information and necessary action. \ _ • ) ~ 

,-,. ·\_./'~IY">-1 
Registrar (~A.) 
~ t,__ 

\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: lS1-6l ~ 'UI>! ~~ed: /-:;- /J:v/ )c)'>J 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Shokit Ali 
S/0 Mohd Bashir 
RIO Swari, Dali, Tehsil Kotranka, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-937/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

I )5I-

ByOrder ,-,. VI>'~ 
(Mohammad Yasin Beigh) 

Registrar (J-d~.") 

No: S3J-?Lo -7-l/~/?ated: IJ-/I:r/'J-6?z~ !),{;\'}- . 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shokit Ali, Advocate 

..... .for ;otormat;oo aod ""'"''"ry act;o~ • ~ oV' ~ 

' Registra~( d .) ( . 

~w "" - tt 
' 



~ 

HIGH COURT OF JfAM~U & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Noo IS1"J~ 
1

'>0 'I J .lf1atedo /'~ L/ >-/ ), '1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Surya Bhan Singh 
S/0 Prem Singh Chib 
RIO H.No.118, Hamirpur Kona, Tehsil Pargwal, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-938/2021 in the roll of Advocate maintained by this Registry. 
I 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~-~~~y1 
/J2iefl No: 5?>7:-7-'f~(}) Dated: 

Registrar (Ad~ .; 
(Mohammad Yasin Bej· h) 

17/Jy/'Jc):Yj_ ---¥~~ ~ ' 
I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Surya Bhan Singh, Advocate 

t:Vb 

. ..... for toformattoo aod oeo<=ary acti:. v.{J<I'~ 

Registrar (Ad~ ~ v 
:J?~ ("\~\ 



j)__~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 
. I f14/tP 

/S{}J? 2od1; Dated: lr/Jrl :l-O.?z No: 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Shazia Majeed 
D/0 Abdul Majeed Sheikh 
RIO Rakhshalina, tehsil B.K. Pora, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-939/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-Vw~ 
(Mohammad Vas~· 8 igh) 

By Order 

. l".) ?ZOJ!- ;- /.nj(d . h--/J:;..-j)o Re_gistra,r (Ad . A 1 
No. '1//-y ' Dated. 7 · >J • ~ n• 

\ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shazia Majeed, Advocate 

...... for ;otorrnat;oo aod oeoe"ruy aot;o~ . v ~ 
Registra~~-) 
~~\v 

\ 



I 
IDGH COURT OF ~AMMU & KASHMIR AND LADAKH 

: ATJAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

i *** 
I 

PROVISIONAL 
ENROLLMENT 

I 

N 0 T I F I C A T I ON 
I 

No: J.r&>-t ;uJ>t/~ated: IW?d>o'Yj 

It is hereby notified thJt vide High Court Order Dated 13.12.2021 

Ms. Sakshi Bhat 
D/0 Pran Jee Bhat 
RIO H.No.540, Patoli Mangotrian, Tehsil & District Jammu 

I 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-940/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: S~r9oh9olf/4'1ttblted: 
I 

Copy forwarded to the: -

.y-M V
l 

rJ• ~ 
(Mohammad Yas~·n e~· h) 

Registrar (Ad .) 'I 
11-I!'Y/ ~ :;-; . ~"""""- • \ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sakshi Bhat, Advocate 

/3o 

...... for information and necessary action. ~ ~, 

()J:_ ,.-ry-VJ ,-,. 
Registrar (Adm.J> · Q . 
~-~~v 

--



IDGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I s(J) ?2-o:>t l~ated: I ff!'Y / UJ )1' 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Supriya Gandotra 
D/0 Ashwani Ganotra 
RIO Ward No.5, Near ARTO Office Jawahar Nagar, Rajouri 
AlP lane No.1, Sector-3, Sarika Vihar, Lower Roop Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification; subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-94112021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

JM 

By Order \ ~~~ Y/ . \__/f ~ .... , ).-- . 

No/~ fj]fJS-1/ )12-f/ay~: 
I 

Copy forwarded to the: -

Registrar (Ad&f1 • / 
_ (Mohammad Yasi~--Et,r~-h) 

!7-/ IJ/')on r~~ ~ tY 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. -
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Supriya Gandotra, Advocate 

..... for information and necessary action. ~ 

r-;-~ 
Registrar (Adffi}X tV 
~ ~" 

,• 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No)S</11 {""/lfba!ed: lr/!J.-/ )tn, 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Tahir Ahmad Taily 
S/0 Gh. Ahmad Taily 
RIO Youngoora, Tehsil Lar, District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-94212021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirY unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order __,.v~~ 
No: s-?>819--,..!9/~Jg,/LfJ Dated: 

Registrar wm.) y 
(Mohammad Yasin B~i · 

I r /; ,__; ~ ?2 nV"' \ ' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tahir Ahmad Taily, Advocate 

13~ 

..... .foe Information and neoe"a<Y actio:, . v ~ 
ReglsgcA~~ 



= 

..... 

HIGH COURT OF .J~MMU & KASHMIR AND LADAKH 
I ATJAMMU 

(Exercising powers ofBal Conncil nnder Section 58 of the Advocates Act, 1961) 

I *** 

I PROVISIONAL 
I ENROLLMENT 

N b T I F I C A T I ON 

No: /S'CYS :~:rt/~ated: 17-/h-/'H.l)f_ 
I 
I 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Tabish Manzoor 
S/0 Manzoor Hussain 
RIO Lanyal, Tehsil & District Kishtwar 

I 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 
i 

issuance of this notification! subject to the verification of his/her Provisional 
I 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-943/2021 in thr roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 
I 

an Advocate is ordered theire before. ~ 

By Order : ~ Af» vJ" ;..-v1 
r'1 . \..._,-/' 1~' v 
(Mohammad Yasin Beigh) 

~ ' Registrar (AdJ.~ 
No: S;:,a;:z-- f4Fo1fed: 17/h-i?tYn. ~-~4,( 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tabish Manzoor, Advocate 

t'34 

...... for loformatioo aod oeoe"ary aotl:,- Vov-~ 

Registrar(~· ~L 
~~ ,.., 

" 

--..... 

-, 



-.-

- ---- -- --~ --r---~-

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
I ATJAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

I *** 

I 
ENROLLMENT 

PROVISIONAL 

N CD T I F I C A T I ON 
' 

No: I.S6' 6 ~ -'l:l>7 Af.ted: I r/o-;1 'M:>J 

It is hereby notified th~t vide High Court Order Dated 13.12.2021 

Ms. Toufeeqa Bano i 

D/0 Khazir Muhammad Wani 
RIO Hamray, Pattan, Village Pethpora, Tehsil Pattan District, Baramulla 

has been admitted and enr911ed as an Advocate on the rolls of Jammu and 
' Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification) subject to the verification of his/her Provisional 
' 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No. JK-94412021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

1~'1-

an Advocate is ordered there before. 

By Order r>·~M~ 
(Mohammad Yasin~~1) 

s::, .0_2..6- ~-~.P--)U? 
No: a "'' Dated: 

1
- j -' Registra~~d \ y 
'11 !.:;--; )o '.YJ- ~ " 

I 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Toufeeqa Bano, Advocate 

...... for information and necessary action. \ ·O'V'"~ 

~. \.___/' Jb.--,v Regi;'frk 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No' IS/}& ff RJ'? 1~.,, Jr/!o- / }0 ¥J 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Tanvi Sharma 
D/0 Rakesh Sharma 
RIO Ward No.19, H.No.0843, Mohalla Sant Nagar, opposite Sant Park, 
New Jail Road,Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-94512021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~.V~v1 
S ~ fJSLf- 6D j/4/t~ 

No: Dated: 

(Mohammad Yasi~~-h) 
Registrar (Ad ) V 

I Ut>-- !:HJ ?z ~ \ ' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tanvi Sharma, Advocate 

I""':> "6 

...... fo' infonnatiooand nece.,aoy acllon. • ~ 

~gistnif(AdVt.) V ! , 
~~- /~}/(_(\'-



r 

' ' 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

. ATJAMMU 
(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

I *** 
! 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 
' t2o/ 

No: I Sf)q t )o/j loated: j r /! J_ 1-:J..o~ I 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Tahmeena Nazir 
D/0 Nazir Ahmad Pir 
RIO Dangiwacha Rafiabad, Mohalla Ibrahim Colony, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

· /LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-946/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order __,.V~ 
(Moham~ad Yasi~J· h) -: 

Reg1strar (Ad 

I r/ ;,._; )o-'-1 ~ , '-( No: S?>t}{,/-6 ?-/12t/'rla.ted: 
' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tahmeena Nazir, Advocate 

...... for information and necessary action. v. ./", 
. QJ;. 

r>. \h"' 
Regisl:(~ 

1?16 



-------------==--

HIGH COURT OF lJAMMU & KASHMIR AND LADAKH 
I ATJAMMU 

(Exercising powers of Balf Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N CD T I F I C A T I ON 
I 
, /JUt I 

No: /Sa, 0 ff ?oJj /Dated: f ':f- IY/ ).-() '1 

It is hereby notified th~t vide High Court Order Dated 13.12.2021 
I 

Mr. Tarun Sambyal 
S/0 Jai PalSingh 
RIO Ward No.1, Pacci Man'di, Tehsil & District Samba 

! 

has been admitted and enr~lled as an Advocate on the rolls of Jammu and 
' 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification1 subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-947/2021 in th~ roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of ·expiry unless the absolute/final enrollment as 

,~J= 

an Advocate is ordered there before. 

By Order \ ~ ~ 
r-1 •. ·~0"'"~1y, 

No: S2> 6J6S -1 Lf/lb;laf!: 
(Mohammad Yasin Beigh) 

Registrar (Adll}\> ~ 
!r/l;y/)c?t ~~ ~~\v 

~.opy forwarded to the: - I 
Principal District and Sessions Judge, Samba. 
Secretary, Bar Council of India, New Delhi. 2. 

3. 

4. 
5. 

6. 

7. 

Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. · 
President, District Bar Association, Samba. 
CPC e-Courts, High Court of J&K Jammu for uploading on 'the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Tarun Sambyal, Advocate 

...... for information and necessary action. • 



HIGH COURT OF JfAMMU & KASHMIR AND LADAKH 
I. AT·JAMMU 

(Exercising powers ofBal· Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
I · ENROLLMENT 

N b T I F I C A T I ON 
! 

No: IHJ ~ >tJ>J}~ed: /"1--,/J:r- /"'">z 
It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Ulfat Bashir 
D/0 Bashir Ahmad Bhat 
RIO Fatehpora, Khawajabagh, Tehsil & District Baramulla 

! 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
i 

Kashmir Bar Council provis~onally for a period of one year from the date of 

issuance of this notification: subject to the verification of his/her Provisional 
I 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-94812021 in thr roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
I 

sought before the date of ,expiry unless the absolute/final enrollment as 

an Advocate is ordered th~re before. 

By Order 
rJ. ~(IJ'~-~ 

i 
I 

No: S3 fY?-f-fJ!/~(hfted: 
(Mohammad Yasin Beigh) 

Registrar (Ad!J\.)0 

/1--/IY/'Jo?J ~ ~~y 
~ I 

Copy forwarded to the: - · 
I 

1. Principal District and $essions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Baramulla. 
CPC e-Courts, High Gourt of J&K Jammu for uploading on the official 
website. 
lncharge Chief Libr<;~rian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Ulfat Bashir, Advocate 

t?~ 

.. .... for information and necessary action. • 

,.,. ~tN-~Yf 
Registrar (Ac{w.) Q d 
~~s\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 15f1).~).o"'./R.1/r£ated: 11-/~,_,/~2--1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Umar Shakeel 
S/0 Shakeel Ahmed 
RIO Lane No.4, Vaski Vihar, Ban Talab, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification! subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-94912021 in the roll of Advocate maintained by this Registry. 

The renewaltextension of provisional Iicencelenrollment must be 

sought before the date of expiry unless the absolutelfinal enrollment as 

an Advocate is ordered there before. 

131:) 

By Order ~-V'""~ 
(Mohammad Yasin Beigh) 

R:;jtrar (A~ft1·t 
J o;r)y.,..,f').(J"' '\4~ ~.f:\'-1 No: 5<>:J ~':03- M/R.qj£,f Dated: 

( 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Umar Shakeel, Advocate 

. ..... for information and necessary action. 



,, 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 16'1~ ~-;J,IR&/tfDated: t'1j'P">j1-¢rl 
It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Vishal Sardhalia 
S/0 Ashwani Sharma 
RIO V.P.O Kootah, Tehsil Hira Nagar, District Kathua 
AlP 351/20, Near Whirlpool Service Centre, Patel Nagar, Ward No. 20, 
Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-950/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ . flo/":;;.~ 
,_..,. ~ 1f'!VY' 
(Mohammad Yasin Beigh) 

~istrar (jdr> 

No: 5~ Dated: i ~Y1?-o?1 ry_ ~~..; 
Copy forwarde to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vishal Sardhalia, Advocate 

tljo 

...... for information and necessary action. \ OV' ~ -;---

. ...,. ~ ~vYl 
Registrar~d~) I b 1 

~ ly 
- \1 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

' 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /51lt~lt/0,fJDated: 19/-~'JH.,_, 

It is hereby notified that vide High Court Order Dated 13.12.2021 

I Lf I 

Ms. Vani Sharma 
D/0 Anil Kumar 
RIO Upper Bazar, Nagrota near Post Office, Tehsil Nagrota, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 
' 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-951/2021 in the roll of Advocate maintained by this Registry. 
! 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 
' 

an Advocate is ordered there before. 

By Order 
rl· VQAr~ 

No: f£?141--63/Rt. hp Dated: 
r I 

(Mohammad Yasin B,ejgh) 
Registrar (Adm~ Q 

I ?jv,.../'>-6').-f ~ ~~,y 
I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Gourt of J&K Jammu for uploading on the official 
website. · 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Vani Sharma, Advocate 

. ..... for information and necessary action. ~ ._;. 
.f:A/"~'\A 

r'}" I ~--r:v r I 

Regisw;A;:~.y 



HIGH COURT OF jAMMU & KASHMIR AND LADAKH 
; ATJAMMU 

(Exercising powers of Ba* Council under Section 58 of the Advocates Act, 1961) 

I *** I 
I 

i 

i 
PROVISIONAL 

ENROLLMENT 
I 

N 0 T I F I C A T I ON 
! 

No: 159S,.f;)m.(/K't)tpJated: ;r:tJd~ 
' 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Vastav Sharma 
S/0 Surinder Sharma 
RIO H.No.265, Sarwal, Last Morh District Jammu 

I y 2-

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification; subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-952/2021 in th13 roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~· .~~ 
lam'nracl~asi~J\~i 
Regist$ (Ad~ \'Y 

No: 5H1,(lj-bo!R-~/lj)Dated: I q-f)qr / ;J--1>?-1 ' 
I ( I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Vastav Sharma, Advocate 

. ..... for information and necessary action. 
I 

' 
\ ~w.;f-::p ....-yt 
;t~ar[A~) I t 'y-

:;!1 tl>.~\ y. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1.~16 IJ~,}'R_c, Dated: l<tj'>4 ,_.J ?4>-:rl 
T I 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Vishal Kataria 
S/0 Suresh Kumar 
RIO Lane No.4, Krishna Nagar, Miran Sahib, Tehsil R.S. Pura, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-953/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

U~?:>) 

By Order r1-V~~ 
(Mohammad Yasin ~ei~) 

Registrar (Admj 
~tV ~ tV 

Ft/"~<' " / 'M> 'lA ,.,y-- \ No: 6=?1b I -t.~/(?6.}!:-f Dated: 
( I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Vishal Kataria, Advocate 

.. .... for information and necessary action. ..,.' ~ 

,..., . , w;(b..-,y-- )-1 

Regis~9td ~~ 
~ 0' 

" 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

t <t 'I 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 15..b''t d~"''/Rt, Dated: la-j>o>--} ?-12'-'1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Vishal Singh Chib 
S/0 Sham Singh Chib 
RIO Village Dehrian, P.O Hamirpur Sidhar, Tehsil Khour, District Jammu 
AlP Sua No.1, P .0. Bath era, Tehsil Bhalwal, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and Kashmir Bar 

Council provisionally for a period of one year from the date of issuance of this notification, 

subject to the verification of his/her Provisional /LL.B Degree Certificate from concerned 

University and verification of his/her character and antecedents from CID. His/her name has 

been entered under serial No.JK-954/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be sought before 

the date of expirv unless the absolute/final enrollment as an Advocate is ordered there 

before. 

r~- v~~y'1 By Order 

(Mohammad Yasin Beigh) 

R~ar (~'\)·> 
tajw~J").o:v ~. ~S\'Y 

I 
No: 5'.J&ff(o~~/g~}kf Dated: 

I 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Vishal Singh Chib, Advocate 

. ..... for information and necessary action. 

.~----........,.. ~·~"'A 

~·~·l \t-IVYI 
~2(\"V 



r------

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: IS;:p, 'if'.:HP-d..Rt, Dated: taj\oY/'kP::H 
I I 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Varinder Singh Chib 
S/0 Kuldeep Singh Chib 
R/0 Purani Mandi, H.No.116, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-95512021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be· 

sought before the date of expiry unless the absolute/final enrollment as 

l~C 

an Advocate is ordered there before. 

r-1-~~~ 
(Mohammad Yasin Beigh) 

By Order 

Registrar (A~~ 
No: ~?'ZS6~'1:Jt<~h .. P Dated: tr:tf'>">--f'H'YI ~- \Y 

l 1 r r \ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Varinder Singh Chib, Advocate 

. ..... for information and necessary action. 

~-~~~ 
Reg~ft~~· 



~· 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: . ..1.5!fl oJ~JR0 Dated: I o/'P ~~ 
0 (' 

It is hereby notified that vide High Court Order Dated 13.12.2021 . 

Mr. Viren Mahajan 
S/0 Jugal Kishore Gupta 
RIO H.No.121, Sector-1, Channi Himmat, Tehsil Bahu, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-95612021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before . 

. v~ 
(Mohammad YasitYBeigh) 

By Order 

Registra~dm.) 

No: 5~0;q?J~CJ:jR~)!fJDated: t?je;/f'WY} ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Viren Mahajan, Advocate 

1'-1 b 

.. .... for information and necessary action. __ "" ~ 

r")- V-1fn/V1 
Regist~ (Adm.) 

,;v 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: {57?- &6').o;-,f,R~ Dated: I '?jy.>-f !:).e>)..J r , 
It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Vaishali Sharma 
D/0 Ravi Kumar 
RIO H.No.44, W.No.15, Shakil Nagar,Dhar Road, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of cine year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-957/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order l ·~~ 
......, • .\...._/' ' 'o 

No: .24oon- 54fJfJ~IR#Dated: 
I 

Copy forwarded to the: -

(Mohammad Yasin~Beigh) 
Registrar (Adm Q ./ 

l?t/~'"Yt')a>-1 ~- ... ~ \ 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District BarAssociation, Udhampur. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Vaishali Sharma, Advocate 

141-' 

...... for information and necessary action. 

~ ~--Y1 .-,.~ 
Registrar (Adm. 

--¥~ tft.AJ\i 
' 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 15?~ o~}RG Dated: t':Jj~e:rf~YI 
I I 

It is hereby notified that vide High Court Order Dated 13.12.2021 

I q ~ 

Mr. Wasiq Tak 
S/0 Iftikhar Ahmed Tak 
RIO House No.345, Mohalla Dalpatian, Tehsil & Distrct Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-958/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r>• vvv¥v1 By Order 

No: 5~t)(; !/?-1:?/Ro/'.fDated: 

(Mohammad Yasijm igh) 
Registrar (Ad . 
~ <~,;¥ 

I ?t/'1!? >- / ?-.a>=J - t 

Copy forwarded to the: -
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Wasiq Tak, Advocate 

. ..... foe lrrfo,matlon and nec.,.a>y actio:, • ~ ' 

Regist~.) 
~-~~ 

~ Jb_..p .. r)1 

v 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I.YH, ~(;:)fJ-':J-t/R~ Dated: !tt)~J-JU>l--1 

It is hereby notified that vide High Court Order Dated 13.12.2021 

1Yg 

Mr. Waseem Faroze Mir 
S/0 Ghulam Ahmed Mir 
RIO Gool near GMA School Jamman Road, Tehsil Gool, District Ram ban 
A!P Jakhani near Jakhani Chowk, W.No.l, District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-959/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ -cY"~yf By Order 
r"J.\,_/ 

No: ffYoll(-UJ,/I<t,,kp Dated: 

(Mohammad Yasin ~~) 
Registrar (Adm. 

r;tj~)-/:HJH ~_., ~ ,y 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

- ---

President, District Bar Association, Ramban. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Waseem Faroze Mir, Advocate 

. .... .foe lnfocmation and """"''acy actio:,. ~~ 

Regi~yar (A~ 
..-J\""~~ "v 

' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council nuder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I t:;?tt~~J1)£~Dated: Htj.,_,_J?:P:H 
. ( I 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Yasir Ahmed 
S/0 Farooq Ahmed 
RIO Chaka, Mohalla Chuchatter, Tehsil Rajgarh, District Ram ban 
AlP Lane No.5, Malik Market, Channi Rama, Jammu 

I~D 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 
' 

serial No.JK-96112021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder r-7· Vov-~ 
(Mohammad Yasin Beigh) 

· Re~istrat\lm.) 
No: 5~l!'-'-:;_~}p~j, P Dated: J'J-/p,_J').Q:H~ \1:7 ,y" 

I r I I 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Yasir Ahmed, Advocate 

...... for information and necessary action. t , 
~~ 'Rc!~istrar ~~.)1 ~ 1 V YJ 

)4W ~ ,v --- " 



1 S:l 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /S'lSDis~Rt, Dated: tq)-4~21 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Waqar Ahmad Meyan 
S/0 Pir Ab Qayoom Meyan 
RIO Zirhama, Tehsil Threhgham, District Kupwara 
AlP AL-Noor Colony, Mujgund, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and Kashmir 

Bar Council provisionally for a period of one year from the date of issuance of this 

notification, subject to the verification of his/her Provisionai/LL.B Degree Certificate 

from concerned University and verification of his/her character and antecedents from 

CID. His/her name has been entered under serial No.JK-96012021 in the roll of 

Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be sought 

before the date of expiry unless the absolutelfinal enrollment as an Advocate is 

ordered there before. 

~-Vw~ By Order 

(Mohammad Yasin Beigh) 

No: ,lfyo').f?-3y/R~ Dated: 

~strar (A<ifm.~ _ 

J'if/~d')-lru ~ ~~\v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Kupwara. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Waqar Ahmad Meyan, Advocate 

. ..... for information and necessary action. ,./',____. 
"' ' {JI/-~ ~ ")~ Regist~•~.) rt...--1 )-~") . .J 
\2__~ ·--~~-}/ 



= 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council nnder Section 58 of the Advocates Act, 1961) 

*** 

\SJ-

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: J 5':fC. &f~-z-t/!?J,Dated: fo/')!?:>-JCJ-¢:U 
J I 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Mr. Zubair Javed Parimoo 
S/0 Javed Ahmed Parimoo 
RIO H.No.89, Pamposh Colony, Natipora, Tehsil Chanapora, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-962/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
' 

ByOrder ~ .~~v1 
n, \._/' -ft'lv 
(Mohammad Ya:~'lnBeigh) 

1 
~istrar (~~\V 

No: 5ltn?JS...it~/Rt,/t-,P Dated: lq-j'»'>-/')d!?-1 ~ ' 
Copy forwarded to the: - I 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zubair Javed Parimoo, Advocate 

..... .for information and necessary action. ~ _ r>J" ~ 

~· \/. ~,.rvVJ 
Registrar-_(~d'rJ; 
~ 9)..~ 



·--- ,------~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /6 n o6')()"" IR4Dated: I ?Jf:rl:}-ert 
I I 

It is hereby notified that vide High Court Order Dated 13.12.2021 

Ms. Zahida Jeelani 
D/0 Mohammad Jeelani Wani 
RIO Nowshehra, Zoonimar, Kokerbagh, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-963/2021 in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ . ~--~ .-
r-7 • ~~ lbrfVY1 
(Mohammad Yasin Beigh) 

Registrar (A~"]~ 
No: 5ftoYl--~YfjR~kl Dated: I *"'/'Hi?-! ~ ~S ~~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Zahida Jeelani, Advocate 

IS"3 

.. .... for information and necessary action. ~ 

,-,~ V.ll/rYYJ 
Registr~a~.) 
~~ \-/ 
~ ~ . 

---


